Regional Off' ice

SEE_  pAJASTHAN STATE POLLUTION CONTROL BOARD
@ Shiv Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332001

No. RPCB/RO

Phone- 01 572-248009, Email- rorpcb.sikar@gmail.com

Sikar/ Gen-281/ 719\ - Date: 2) /067|202y

To, :
The Registrar General |
National Green Trlhunal (Central Zone Bench)
Bhopal
Sub: Joint Committee Report in the matter of
Original Application No. 108/2024 (cz),
Leela Ram V/s State of Rajasthan & Ors
Ref: Hon’ble HHTIOHAL GREEN TRIBUHAL CENTRAL ZONE
BENCH, BHOPAL order dated 03/05/2024
Sir,

With reference Ito above, please find enclosed
herewith report of Joint Committee for kind
consideration.

Enclosed: - aAs above

Yours Sincerely
(Pradeep Kumar Asnani)
Regional officer
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Joint Committee Report in the matter of Original Application No. 108/2024 (CZ), Leela

Ram V/s State of Rajasthan & Ors order dated 03/05/2024 passed by Hon’ble NATIONAL
GREEN TRIBUNAL CENTRAL ZONE BENCH, BHOPAL

1. Hon’ble NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH, BHOPAL vide
order dated 03/05/2024 has directed inter-alia as follows: -

1. The issue raised in this application is illegal mining, blasting and drilling activities
in the mine by the project propenent-M/s. Nilkanth Concast Private Limited,
Bagoli, Jhunjhunu, Rajasthan who is engaged in iron ore mine and around within
the residential area causing dust pollution without any provision and method for

sprinkling of water on the road, adversely affecting the health of the local residents.

6. We deem it just and proper to call a report on the matter in issue in present Original

Application, from a Joint Committee consisting of:-

i. One represeniative from the Collector, Jhunjhunu, Rajasthan

il. One representative from the Member Secretary, Rajasthan Pollution Control
Board.

7. The Comumittee is directed to visit the place and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination
and logistic support.

2. The Bagoli area is now the part of District Neem Ka Thana, thus the District Collector
Jhunjhunu has transferred the matter to District Collector Neem Ka Thana on
08/07/2024.  In compliance to the order passed by the Hon'ble NGT, the District
Collector Neem Ka Thana vide order dated 16/07/2024 has appointed SDM, Neem Ka
Thana and State Pollution Control Board vide order dated 03/07/2024 has appointed
Regional Officer RSPCB, Sikar. (Copy of orders is enclosed at Annexure-1 )

3. This is a “Iron Ore Mine, M.L No 10/98" having mine lease area 4.945 hectare located
near village- Bhagoli, Tehsil-Udaipurwati & District Neem Ka Thana(Raj). Initially,
Mining lease was sanctioned in Favor of Shri Bajarang Kumar Bansal S/o Shri Mahavir
Prasad Agarwal vide order no.P-17(32) Khan/Gr.-1/2002 dated 10/05/2002.. Thereafter
this mining lease has been transferred in favour of M/s Nilkanth Concast Pvt. Ltd. Vide
order no. P-17(32) khan/Gr.-2/2000-Part dated 10/10/2013. The transfer agreement was
executed on 22.11.2013 and the registration of transfer agreement was executed on
04.12.2013. Now this lease has been again transferred in favour of M/S Mahi Tradelink,
Gandhidham Kachchh, Gujarat. The transfer agreement was executed on 30/03/2024.
The lease period is extended for 50 years Le. to 30.10.2052(Enclosed- Copy of lease
documents — Annexure= 2 )

4. State Level Environment Impact Assessment Authority, Rajasthan vide letter dated 23,
Sep 2022 has accorded Environment Clearance under EIA Notification -2006 to  M/s
Nilkanth Concast Pvt. Ltd. Now, the new lessee M/S Mahi Tradelink, Gandhidham
Kachchh, Gujarat has applied in SEIAA, Rajasthan for transfer of EC. The Rajasthan
State Pollution Control Board vide letter dated 31/10/2022 has accorded Consent to
Operate under section 21(4) of Air(Prevention & Control of Pollution) Act, 1981 with the
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validity from 31/10/2022 to 30/09/2027 in favour of M/s Nilkanth Concast Pvi.
Lid(Enclosed Copy of EC, transfer application and CTO- Annexure 3 )

. The committee has visited the site on dated 23/07/2024 along with Mining Engineer,
Department of Mining & Geology, Jhunjhunu. During visit, mining lease was found non
operative. There was a two-mining pit in the mining lease out of which only one mining
pit is operative, As reported by the Mining Engineer the mining work is closed from
01/04/2024. Mining was done in a mining pit by open cast method. Demarcation pillar
ABCD was available at site. Lessee has provided water sprinkler Systems in the mining
area, road. The lessee has provided gravel road for movement of vehicles. Lessee has
obtained permission from Director General Mines and Safety (DGMS), Ajmer for short
hole blasting. Lessee has carried out plantation in the lease area and nearby own
khatedari land. Recently, Lessee has installed 03 Continuous Ambient Air Quality
Monitoring Station in the periphery of Mining Lease. Lessee has submitted copy of
invoice dated 30/05/2024 of 03 nos CAAQMS. Lessee has construct wire fencing around
the mining pit and lease area. The High tension lines are passing through the part of
mining lease. During inspection no mining operation was reported below the high-tension
line in the mining lease. The complainant was asked to produces details /documents of
the patients suffering from Asthma disease , But the complainant has not provided the
same.

There are agriculture fields all around the said mining lease. The committee
talked to the 05 owners of the houses located closest to the lease. One house owner said
that he has constructed the house recently, during the mining operation dust come to the
house. Owners of other houses said that there is no problem due to mines. Blasting in
mines takes place between 1 to 2 PM in the afternoon. Blasting causes vibrations in the
houses. livestock was present in closest ficld. A small village temple is situated at 30
meter from the east side of AB line of mining lease. (Moka Report with Distance of
houses from mining and statements of house owners, Copy of CAAQMS invoice,
plantation invoice are attached at Annexure- 4)

The committee has also asked Mining Engineer, Department of Mining & Geology,
Jhunjhunu to submit factual report of said mine. The Mining engineer vide email dated
26/07/2024 has forwarded factual report of the mine. ME, Junjhunu has reported that this
Iron Ore Mine, M.L No 10/98, mine lease area 4.945 hectare has been transferred in
favour of M/S Mahi Tradelink, Gandhidham Kachchh, Gujarat. The transfer agreement
was executed on 30/03/2024. The lessee has obtained permission from DGMS, Ajmer
vide letter dated 06/01/2023 for heavy earth moving machines without deep hole blasting.
The DGMS,. Ajmer vide letter dated 06/03/2024 has also permitted short hole blasting,
Indian Bureau of Mines, Government of India, Ajmer vide letter dated 08/07/2022 has
approved Mining Plan along with progressive mine closure plan of said mine for
financial year 2022-23 to 2026-27. ME has submitted that the production is nil in the
mining from (1/04/2024. However, it is also reported that the technical officers of the
Mining Department during inspection dated 11/07/2024 have found illegal mining of

iron ore @936 MT from outside the sanction lease. Therefore, Mining Department has
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issued notice on dated 16/07/2024 to the lessee and asked to submit reply within 60 days,
failing which action will be taken by raising demand against the said illegal mining.
(Copy of factual report, DGMS,. Ajmer letters, Indian Bureau of Mines, Government of

India, Ajmer letter and Notice is Enclosed — Annexure - 5)

The committee has found that lessee has made efforts to control air pollution near by area
however committee is recommending that the Department of Mining & Geology shall
take action for imposing penalty/compensation to the lessee for illegal mining if any

accordance with the prevailing rules of Mining Department.

The report is being submitted for kind perusal of Hon’ble National Green Tribunal
Central Zone Bench, BHOPAL

ol g
(Pradeep Kumar Asnani) (Monika Samore)

RO, RSPCB, Sikar SDM, Udaipurwati, Neem Ka Thana



Photographs of Iron Ore Mine, M.L No 10/98, near village- Bhagoli, Tehsil-Udaipurwati
& District Neem Ka Thana(Raj).

N O

Pillers Photograph
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Mines Photograph
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] 'S8378
Longitude: 75694658
iElevation: 415,938 m
Accuracy: 253 m. :
|Time: 07-23-2024 12:30
/Note: Nilkanth concast pvt ltd-
[MIno-io0/1998

CAAQMS Photograph (3 Nos.)
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. Rajasthan State Pollution Control Board

E‘:*F'i'"r:; _Headquarter, 4, lostitutional Area, Jhalana Doongri, Jaipur-302004
W Phone : 0141- 2716804, 2716800  e-mail : member-secretary cmnch nic.in
Helpline No. : 0141-2716877
No. F.10 (598) RPCB/ egal NG T/2024/ 313y 7 Daters aya 3y 4,

Regional Ofheer,

Rajasthan State Pollution Control Board,

Sikar ' .
Email: - rorpeb.sikarilgmail.com

Subject - Hon'ble National Green Tribunal, Bhopal arder dated 03.05.2024 in Original
Application No. 108/2024 (CZ), Leela Alam V/s State of Rajasthan & Ors
Sir,
With reference to above subject mater, it 15 to inform that the Hon'ble MGT has passed an
order dated 03 05.2024 and directed inter-alia as follow - .
& We deem it just and proper to coll a repart on the matter in (55ue, in present appﬂ:anfnn,

from a Joint Committee consishing of:-

(i) One Representative from the Coflector, District Jhunjhunu I’Hu;usrhun ) =
{ii) One Representative fram the Member Secretary, Rajasthan State Pollution Contril
Beord, Jalpur (Rajasthan) ! ! ,

7. The Committee is directed to vfs.‘! the place and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coardination and

logistic support.

You are hereby nominated as member of the commitiee as well as Noda! officer on behalt of
RSPCH wilh the direction o ensure eompliance of Hon'hle NGT dated 03.05.2024. Copy ol Hon'ble
NGT order dated 03,05.2024 is being enclosed for ready refercnce

Enclosed-As above
(Vg N} '

Member Secrelary

Copy 1o follawing Tor Information and for finther necessary action
1. District Collector, Thunjhunu, Rajasthan
2 Regional Officer, Jhunjhunu for information and coordinate with District Collector,

Jhunjhunu in the matter.

Member Secretany

HajKa| Ral Slgnatu re

8530947 pigitally signed by

DesignationZ ilenyog Secre’rar'v
Date: 2024 .07 02/1F23:55 IST ‘
Reason: Approngg
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{ See Rule 31) -

THIS INDENTURE made this day of
Yaars between the Govern.r of RAJASTHAN/the
President of India (hereinafter referred to a&s the "State
Government” which expressirn shall where the comtext so
, @dmits be deemed to include the successors and assigns)

of the one part apnd;-

(When the lessee is an individual)

w25 g7 STl moiger HTEeT #e v (RS)
orEe 3 3 T

- - e s s ——— —_

(Name of person with Xidress & cccupation) {Hereinafter
referred to as “the lessee" which expression shall where
the context so admits be deemed to include his helrs,

exacutors, administrators, representatives and premitcted
assigns).

("hen the Loosess &ru iore than one indiwvidual)

™,

Mr‘ . ——— i o o e . S e -_'_-_._.____...._ ————— e e

et

Mr.==eeeene— —

e o N i i 0 e . S s vl g W ) e el . e . o ot . - s

(Name of perach with 'eddress and pecupatlon) { hereinatter
Teterged to as "the legses” whigll expression shall whers
Lne centexr so aomits be diemed [to fnelude their respective
Helrs, exscutors, administrstor$, representatives and

thalr parmitted assigna).

L%
]
(When the Lesses iSJa registered £1rm)

R —

e

L5



» -‘?‘.‘ bl
E Name and add:qum‘loflall‘th'a partners akl carrying on
business in partne:l:'dhi_p under the firm and name ard
. i ;D style uf M/S : ’ ( name of
o ' £4xm) rE;gistarad umu: tha ;l'nui -Partnership Act, 1,32
11 B (9 of 1932) and, having, their r‘fiﬁter&d Office at ===
d p e o A oS- S

H

-Ini the town of {i-lerainafr.er
referred to as; "Ehe .'I.lcﬂnsau“‘J which expression where
the context so admits be deanfad to-lnclude all the saild
partners their respective hE](I‘S, exacutors, legal

representatives and pe:mit.t:%i assigné}.

e - e 5 .
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“State - Gavernment- 1n ‘accordance with the » tpspal Concasaion
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~Eon: aemivng: ima*—ﬁnr - 3', R"T

rules)

—_-____-.-.__—.-.__.-_...__ -

_hhmpmw’um ’ia'udb-ﬂ":mr:ii:'e& imPart 1 of the
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“the! State Government the sum ~f 1.5 ;m}—«-- f‘a’é sacurity
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- WITNE3SETH that'in conbidirurien nf Lhe rants and rayal-

‘A

=X

*

ties, convenants and agra@amantcs by~and in thase Pprasents
and the Schaiuls hersunder Written razserveu and contaihad
and on the part of the lassea/lossess to be palid observed
ana performed, the Star2 wovainment (sith.tha approval

of the Cencral Governmant) hara by grants and damises
into lassaa/lessees.

All thuze the minas bads/veins saemg afawﬁz—r——

s -‘-'_—_._-

——e—{ hare stat? the mineral o
minarals) (herein aftar and in th: Schaaula rafarred to .
as the said minirals) situvat>) lying and peing in or
undar tha lands tihich are r3f «rred to 4p Part I of tha
sald schadula, togathar with tha 1ibartias, poward and
privilegss to ba axercised or =njoyed In connaction rare
‘with which are mentionad in Part II of Lhe gaid schedule
subjact to the rastrictiuns and conditions as to the
exercise and enjoyment of such llbartiss, powars and
privilages which aze mantlon « in Part IIL ~f tha zaid
Schedule EXCEPT and resarving out of this demise ‘ntr
thae Stata Govarnmant the litsrties, powers and privilegss
mentioned in Part IV of the g:id Schedule T8 aL® tha
praniras’ hereby granted’ and, oamd ded urico’the lessae/ - -
lesseas from the date of registration/éxacution of this

ldds2 deesd or Fram & dia ' year

- | S :
. for the tarm of ez WW}MJ i

henca next 2nsuring YIEZLODING .NOD PAYING tharafore into
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times theraln specified subjact to the provisions contained
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landing grounds antl rher wave i'n ap over tha
satu lands. and to BE 2 neelncain and 96 ana rapass
With or without hors.s

locomotivas or LHEF viilelas svar th: sama (or

2y 'axisting cramyays’ roogs As of hin wa

: , K % in. -,
£ . . UL ovar & hﬁ,-siu;d lareFey ch cotnuitisfs ar
] S MEY D8 agrewdito. 3
Z o I Aqam, | .

o PEbE Yo wagons, a.irr:rafts.
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To get building and road mutarials sto.i=

5. Liboerty and puwar fcr o in connectiaon with any
cf the purposes wintionsd fn this part to
Yuarry and get ;stone gravel anu other bui ldings

. and road mat srd 513 ot oclay and to uaal,a.qd’qmploy

: the sama ana to monpf.cture such clay into & JN
bricks or tiles aml ¢ use such bricks or tilas
but not to sell any such matarlal bricks or
hil\ﬁﬂo k-

To una water froin sStrsars sto.i=—

8. ILibzrty and powar For or in connection with any
of the pur2ogs mrintionad in “his part but

subjsct to the right of any =<isting or futur=
lissews and with thz writtzn parmission of
Daputy Conmissionar/Collacter to appropriata
and us2 wat=2r from =any striams watdr-coursis,
Springs or othir sourcas in or upon tha said
lands and to diwv:rt st2p up or dam any such straam
Or watir-cours2 and collect or impound any such
water and to mak: construct and maintain any
watar-courga culvares, dralns or raservoirs boe
not as so to deprlve any cultlvatad lands,
villagas, builoings or wat:ring places for

livaatock of ' rrasonabla supply of watar as
bafora accustom.d ncr in gmy way to fou) or

Pollute any’strfan kir springs, Provided that thae ” :
lass3e/12082:8 shall not intarfere with the
navigetion in any n.vigable stream nor shall

divert suech strueam without the previous written
Permission of tha 3t _ s Gavaernment .

To us¢ lana for stacking. hsaping, depositing purposes:—

7. Lib2rty and puwzr tr .ntir upon and us: a
sufficient part of L% : surface of the said
lands for the purpes. of stacking, hiaping,
storlng or deposicing there in any pPraducg, of
thz minus or works ¢ rrisd on and any teools,
sguipment, warkh oned mat arlals and substanoas
dug.or ral=sxl und:r th - libarti *s and pow:rs

m‘:nl‘_iﬂnﬂ i £F is et

i N

Baneficlation and conviying awa]r- of prrl.:luctlnn g

.8. (a) Liberty and powar to mntar upon and us: a

Suffieiant part . ¢f tha“sald lahds to I FT
snaflciat> any orz projucsd from tha said

lands and nb carry away such bansficiar.ad .
Ora. -

%

-

To make coks (to Ls ussd in cass of coal
only):-

Liberty and power upon the said lands to
convart into ecka ny coal or dust produced
from thy said lunds snd Lo carcy away such

cAakl,
4 . aﬁggntdl. 5.6

L.
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To clear brushwood and to f211 and utilisz treoss, ste.:-

Y. Liberty.apd powsr'[.r or in cbnnaction with any
of the purposas min:ionad in this Fart and
subjact to the axiiting rights of otMers and
save as provided i clause 3 of Part IIT of
this Schadule to vloar undérgrowth and brushwuod
and £o f211 and uvtilis: any trass or timbsr
standing or found on ths said landsg rrovicad that
tha Statd Governmenr nay ask the lessae/l.ssaes
to pay for any trous or timbar f2llad ana ucilisad
by him/hur et the r is specifisag by the veputy
Conmlssioner/Collsctor or th: Stats Government .

b

Pl IZX - -

-

Resgrictions and Cupnuitions - to tha Libarti<s, Puwers and
Privileges in Part - II..

No building ste. upun cgrtaln. places ;-

1. No bullding or thing shall be arzcted, set up or
Placed and no surfac: speratipys Shall e capriad .
. & on in er wpon any public' plassure grsund, burning
: or burisl ground or placz held sacred by any class
of persons or any houss or villega site, public
road or other plac: which th? Statra Govarnmant
may datermine as public ground nor in such a
manner as to injur: or Prajudiclally affect any
bulldings works proparty or righta of ath=zr
parsons and no land shall bs usxd far surfacs
oparations which is alrzady occupiad by parsons
othar than tha Stat2 Govarnment for works or
burposas not Included In this l1zase. Ths lassua/
l:ssees shall not also intorfore with any right
of way, w2ll or tank. ;
i . t 5
Parmisslon for surface opsrations in a land not
-alreaay in usz -

2. Before using for surfaca operations arty land
which has not already been used  for such
operations, the lessce/l:zssees shall giva to
Deputy Commissioner/Collactor of the Distribe
Ews calendar months previous notice in weiting
spacifying Lhe nem: or othar Hiscriptlen of tha

X situationd.ang th: sxtint of ths lend pPropasced
to ba so usid and th: jurposa for which thz
sam= is roguired and Lha sald land shall not
b2 so‘ugad if objert'sn {s issusd by tha
Daputy Commission.r, ' :llactor within two mont hs
aftar tha rocalps by 1im' of such noctica unl.ss
th2 objueclions so st~ :3 shall on rfirance
to tha Stats Govornm.oat ba annillad or waivad.

-

To cut brazs in unrc s irv ~ ands -

H

3. Th2 lass2z/lasssss skh~'i not withput tha axprass -
P o Bl Tk e m g =T a - » S :

* aontiotel " thé L Capuby Commissioner/
Collector cut down or injur any timbar or traas.
on the said lands but may out such sanctlon

.20 S |

- e
; X e L ) -
0/ e

]
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s s Teme

dlaap dudy any bruatwood op llptfuﬁtﬂllt-.!_l witich tnsdrs
foksd With say dpetationd suthorissd by theds i
Presents, The Doty cunmi&a.taﬂarfc:ul:lectpr or tha .
Statz Govarnmant rna%rl raquirs tha 1:8832/158 4224 te 4
Pay for sny trags of. timbar fallad and utiligeq by 4
av/tham at thg Tatss spacifiod by the Daputy
Comni swd onar/Co] lactor uijha District, .‘.r -~

I-'"".‘ e T T emn == 1 - _f‘ a Lty

To sntar upon rasarvad foragstsj-

4. MNeot with.!tqr_dlnq anything in this gchodula
contalnad the lassza/lagsogs ghall pet antap |
epon any Iiagrvyd foradt inciudad ih the saiaq
~lands without privious sanction in writing of

tNha District Forisr Dfficop hox £311; cut and

N6 mining CRerstions within s Mt irs of publlc
works atc.i-

5+ Tha diSsan/luss sus Shull not work ox €arry on
OF allow to ba work.a or carrisd op any mining
OPerations at. or to any yosnt within a distance
of 5g matres from any radlway lina SXECIPE with
th9 previous write .n Parmission of ths Rai Ivay

any Fopaway or any FOpaway *. - Ip 2 o= 2an, &
BxXcept unddr and in accordanma witH Eha writeen
Paarisaton of tha “thority ownifig the ropaway)
Or from any rasarvolr, eanal or othor publie
Works 3uch as public rosds apg bu.tldinqrs or
irhebited stea SXC2pt with the previdug writtenr
Permission of wha Paputy conms sslonar/Collactor
OF any other officir authorigog by tha Stata
Govarnm:ane in this Lzhalf and otherwiass than in
acCordance with such Inbt et long, reotrictions
and cendittfons WIth:r ganeral or spaclal vhieh
may ba attachad ke such pormissicn. The said
distance of ) matris shall be massured in the
Q483 of rallway, raservior or canal horianntnlly'
from ehy Sutar tes or tha bank or Lh. outer sdge
&f the Qutting as tha a8 Moy be and ip case of .
a building hc:rj,xnnt.ully from the plinth therear.'

Callactor or Ay othar olfflecer duly authorised

by the State GCovernment in this bohalf ang
etherwise than in aceordance with suech dlrections
Fastrictions apg addiciong, ther gunera) or .
Jpactal, which fay. ba attached ro Such purmission.

"

Explanation so For th: purposes ef t e=lausa Wl
2 SXpression "Ral lway Adh nistration® ghal) -

have the sang mbaning as 1e 15 difined to hava

in tha. Inagan Rallways Ace, 1890 by claus. (&)

Of saction 3 of that Ace, "Public Roggs shall

M2an a road whith has baan condtructed by

4% villaga road, : .
L ATGoned, . .6

arEl
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Facllities for adjolning Governmont Hesncas and
laasas ;- : : ) :

G, Ths lassea/1.ssois th~11 z21low xisting end futura
"' holders of Gmgm ne licsncas or 133838 6yer any

land,which 13 cdompris.d in se adjolns or is
raached by the land hald by the lesses/lusseas

r2asonabla foacilditri = of cccuess tharats

PLOVIDELD THAT no subsr wet a3l hinsranes or intsrfurvncae
shall bz cougad by suck nlairs of licencss or lueasas
Lo tha opsrations cf =) _ less ra/l 58508 under thasd

presents ant falr cofp.nv tion (as M2y be mutually
agresd upan or in th. . gk of disayrsamant as may
bz decidea by'th: St:- . varnticnt) sholl by made
to the lssssuflossecs - : loss or damage sustainazd
By tha lessaa/lassass tv priason of the starcis: of
this libarty. _ =

PART 1V

LIBERTIES, POYERS AND PRIVIT 2339 PESERVED TO THZ STATS

COVERNMENT

(T X

To work othar minagals := | fi % ~
et i-

y uberty-and Powsr feor th: Stata Covarnmant, or

ralsa, drass, Proc.iss, convart and CATTY away
min2rals othir than th: said rinzirals and any

othar substancss and for thes: purposus to sink,

driva, mak.s croct, Eonstruct maintain eng uge
such pits, shafts, in-linas, drifts, levsis
and other linos, Wit acweys, wat sr coursas,
drains, rasurvoirs, agines, machinsry, plant,
bullding, cunals, Lr_mways,. raflways, rasdeiys

and Bthar works and Linvind snoss s may b uccmed

nagesSsary or conventi ok,

PROVILAD THAT 1in th. =Azrelss of such liburty ana

Fowar no sukst.rr -] “noranee or interr 2L ey

shall b cronsod e oo #teh tha Ubsrtivs, powsrcs
Wl priwllegis - ties o 38w/l BEsoes v T S

prisnte and thal felr compons~tion {as may na

mithally sgreud uper ¢ in Fhi ovank of disagraz-

mont as‘!lﬁ-‘-? br Aioie Viby eWa 5 M 2GS cemnl it )
shall brm

or damag: suseagin . - LRe g BEa/lnsris by
E22%00 er in arms ym % of Eh aareis o of
such” Mb.rty and pow -,

To make railviye srd nade »o

2. Ldbarty and powir fes “)_ 3e B Savammmant, ap
any las8ser or persscn =4l Sopls . Ly it in that
bshalf to ant:r ints rof vpon tha said lands
and to mak> upon E¥or oz thruugh the sams any
rellways, rosdwiys or “P.lin:s for any purphso
ethar than thag: mantlrn 21 & Fit 11 of th % -
Pras ks Aand te g Foow thy =il Jrads Sttase,

graval, sarth and ~ v = matortals making
n seead
a/l m D%l ]
Fiigy LiicEd

ads te eh =8 :3/1:88225 for all less



: Part, during Eha Sueiseandy of tiis ledsi:, the

e &

maintaining and roiring such railways, tromways,
rand roads op any zx:isting rallways and roads and
L0 and ripass at .13 timss with or without horsas,
tattl2 er othor Animale, carts, Wagons, carriages,
locomotivaes or othor vihicles evar or along any
Such railways, rondlinas and orhap ways for all
Weposaes and ag oceision may rruirs, provided

lessae/] ossues undur'thisa Praszants and that fair
compansation, as may b mutually agracd upon or-in
Eha svane of disagrocmant s moy be decided

tha Stat s Sovirnmint shall be Med< to the lussaa/
lessees for 511 Jogs or damage subst.ntial hnd-
Lunded or ine ferenc: shall Be causid Lo or with
the exorciss by such lusses BT person ef such
diBarey and pory s £ %t y

= . # [ : S x
#2 P aaE sl da'y

P.:R‘.T v

b

RENTE anD ROYALTI 35 RIITRVES BY Tirs LEASE

To pay dead r2nt er royalty whichevar 1s highar

* Tha lusseg ‘shal F¥s for wory yaar xeapt the
first ywar pf e . - 2783, daad LNt as spucified
in claus 2 2 of t1rg Part =~ ®

Providad thot, whae: - *+ holdsr of such mining liasa
bacomes 14abk)s und.xr s .ocien 3 of th: Act, tg Pay
Tovalty for ANY Win2ral ' oimoved OF consumad Ey him

or by his agent, manyg r “mMployasa, Contractor or syk-
l3ssaz from e, leazsud araa, ‘R Shell be 1iably eo
Pay aither such roynir ¥ or the daad E:nt in Fuspuct
2f that ar:a, which iy .o is higher.

Rata and feds of paymont og d2ad rent .-.—
4+ Subjaet .tg the! previsionsg ¢f Clausa 3 of this - B e

e S T shial "P3Yy to the Stata Covarnmeant
annual dead rent g Lhe lonas duyg gsd and
dsderibud {n Part | of this schooul. st the rave
of the timo baidg spacifion in =he Thira Schedule
to tha Alc, in anep iz ) I ST Spaci £ 1
40 this Dehalf by rhy Eat Vi=rnmant .

. T T
' et ol assst o
- wa o s T 3 . Toatg: o

0
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Fate and mode of Eh: piymene of royalty :<

3. Subject to the Prevition of clawse I of this Part,
the lessaa/lisscus Shall during the subsistuncs of this -
lias: pay to the Statc Gew i anant at such times and §n such
Mannar as tha Stacy Govornmone Mmay priscribs royalty in
FeSpact or any minsral/min:rals T movad by him/cthem from
T the loasad arua at the L2t for the time Eeing specifiog
L 20in tha Second Scheauly pe Ltid bines ang Minerals (Ragula—
v ons and, Devalopmant ) -‘r-ct:__ 1957, vis 1 e a2

'~ Payment of "sudface ront, ana WAtur rate -

4. Thz 1@3&#1@33% $hall pay rent ang Wwater rate
to the Statag SoVernment {n Laspact of 81l parts of tha
Surface of tho Safd lanas yhich Shell from tima to time bo
occupiad or ygaed by tha lessea/13885us undap the a herdtys :
£5khes wséf t@?gatz of Rﬂ.wﬁ'.:z ﬁﬁﬁ.'-*‘gﬂﬁ' “ﬂ@'?‘f""g{g
THET R LTI R Ty g % Qe b il o] oD
zspactively's;;: SDNUM par hictara of the arsa go
occupiad or usad and so in broperatien for an araa lessg
than a hactara during tha p.riod frem tha commaencamant =
of such GCcupations, of usued until tha 2r23 %hall cosse

rata shall b= Payabl: in F.-Spact of tha occupatian and
usae of tha Area comprisd {n any raoatis or WAYS to which -
tha public hava full right ¢r aCCass.

‘> L 2 [ 1

‘,_ d
et P VI
" L 4

PROVISIONS RiLaTING . THS RGNTS D ROYALTISg

Rent and royaleiss tg w £r.2 from deduction jte. B~

1. Tha ranbt, water roc. N3 rayalt{as mentionad in
Part V of this Schuduls. sha)r boe paid Eroc from any

deductions Lo tha Srats ﬂ:nv-rnmmt et —%BW»_-:H

2nd such mannar as the Seat. Covernmant may Preserih g )

PROVIL=ED Always anu It'fa hirshy gras that Rs.-éﬂ@h@

Lha balanes Standing to th., erit of sk~ 1--:551.-’] = qonge

®
Oon account of rha Prponi e P> by REm/Ehom &5 lesnsaays

Iicans sas av IT an or s which tsg e lud thz said 1wnds

shall ba r".-t'ainad and fCCIpt 38 by tha 'it..:zé-.a‘ Gév&rhrﬂcﬁtl g
] 11

in 5-'?t'lsfar:t;icm Of the r.nks At royaltioas montion .d In

Part v uneyy thay rrach tha Wrount .

Mody af Comput at fen of & Yaley &=

2+ For ths MUrpss .5 ¢ Computiesg the said oy :1
He iusse.a/l.zsa.f:as shall Kdep o POECICt Accoumt of th
Neral/minasrsis Frodueced nd disput ched. T
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; 2 ey,
w2ll as the waight of the minsral/minerals in stock or in
Eha procass of oxport may b2 chackad by an officer - autho-
risad by the Cantral or State Govarnment.

Hore sp2olfy the mode of arriving at th2 sala prica/pricas
at pits mouths of minsral/minarals.

Courss of action if r:nts and royoltiss are not
paid in tima.

3. sShould any rant, royelty or othar sums du2 to
tha State Govarmment undyr th: tacms and c¢onditions of
cthasz prasants be not pald by the lesses/l3issaes within
tha prascribed tima. Tha sam: togathar with simple intarast
duu tharoon at th: rat2 of twonty four psrcent par annum
may be ricover2d on a cartificat2 of such officar as ma
be spacifiad Ly the State Govarnment by ganaral or special

erd2r, in tha sams mannar as an arrear of land ravanua.

_PART VIT E
y e | " =it ; Ry
THE CONVENANTS OF THe L.ISSEE/LESSEES

Lessae to pay rants anu royaltlas, taxes, &bo.i—

1. Tha lsssaa/lasssas shall pay the rant, watar rata
and royaltles rusarvsd by this lease at such timas and in %
the mannar providzd in Parts V and VI of thesa prasants -
and shall alse pay and dischargs all taxas, cates |
assossmants and impositions whatsozsvar b2ing in th? nature
of public d:mands which shall from tim: to tims La .
charg>d, asszsséd or Imposad 'hy th2 authority of the
Central and Stats Govarnmant upon or in raspact of tha
pramiszs and 'works of thr liss2a/lz2ss238 in common with
ocher pramiszs and works of 2 iik? naturc except damands
for land rawvianuas. % .

To maintain and ko:ip boundary marks in good ordsr:- :

2. Tha lissaq/lisg:.sc shall at hisfthadir-own .
Qxpans: aradh and at all’tinss maintain and ka2aep in i J .
2palr boundary marks and plllars according to the dama-
reatlon Lo a2 shown in tlir § 20 3nnd«ad to this laasa.
Such marks and pillars shall r2 sufficlontly clear of
the shrubs and othar obstructions as to allow casd
idancificacion.

To commance opirations within a ysar and work in
a workman like manner -

3. The lsssze/lessces shall commencs: oparation &
within on< ysar from the dat: of execution of the _
lzase and shall therzsafrer at 41l timaes during the - -
continuancd of his leass swarch for, win, work and ™ ;
develop, the sald minsrals without woluntary intermission
in a skllful and workman like mennsr and as prascribed
undar c¢lause 12 horein after without doing or permitting
Lo b dona any unnecsssary or “voldsable demaga to the
surfacz &f the sald lands or th eps bulldings
Structuras or obthzar proparty thérzan. For the purposas

jj‘fﬂ_ﬂﬂf{d; v 12 -
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‘of this clausa opsrations shall Include thas eractions

of machinary, laying of a tramway or construction of a
road ln conmaction with thz minea. =

Tocidsdomlfy’ . Govarnmert agalnst all claims -

gl

4. 'The luesses/lassses shall make and pay such rsa-
sonable satisfaction end cowpensation ad may be. assessed
by Iswful authority im accordance with the law in forez
on the subject for all damagz, injury or disturbanca
which may be don2a by hm/them in exareiss 6f the powars
grantad Ly this lzase and shall indamnify and keap indem—
nifisa fully and campl xtely tha Stato Government agalnst
2ll claims which may L2 mada by any parson in raspect of
any such damage, injury eor -Jlm.urhanca_and all costs and
2xpinses Iln connaction tharz+ith.

To secure and ka2ep in good conditien pits, shafts
2kgc. 1= L

5- Tha lassea/lss215 shall during £ha subsistenca
of this lras@ w2ll and sufficiantly s2eurs and kesep opan
with timb=r or othz2r durabla mians all pits, shafts and
workings that may b2 mada or usad In th2 satd lands and
mak2 and maintain sufficints fincos to tha satlsfaction
of tha Stats Govarnmant round avicy ‘Such plt, shaft or
working whethar th2 sare is abandonad or not and shall
during th2 samo peried ka:p all workings in the said lands
2xcupt such as may be abandon:d accessibla frae from
watar and foul air as far a5 possiblo. .

ph . F 4 - # " [
= Tao 3trh1qthaﬁ *and support the mine to necassary
axtant - E ' ' b

a

: 6. The Iodsew/l29sass shall strengthen and support
to the sacisfaction of ths Reilway administration concerned
or the Stato Govarnmant, a5 Ll casae may ba any part of

the mina which In its opinlun regquirus such strenglliening
or support for the safaty of any railway, resecvolr, canal -
road ano any other public works or structurss.

To allow inspections of workings i—

7. The lessag/l:ssass shall allow any ~fficsr -
euthorised by thz Cantral Gov arnmint or tha Stata\Gaovt.
in that bahalf to antur upen th: pramis.s including any
bullding, s«scavation or lsnd comprissd in thy losss for :
thd purpos2 of inspacting, :<wining, surviying ( Prospoc-
ting) and making plans thiir of sampling and coll ek ing
any deta and th2: lissaz/lass a5 shall with Frop:r parscn
employad by tha lassoaa/1:ss 3 wpd scqguaint xd ~ith tha
minas and work ;3ffactually sssist such of flc ic, agants,
ssrvants and workman in conducting vy -such inspictions
and.shall affordrthym all frcllfrils, information connietaq
with th2 working of th2 min:3 vhich thiy may rJasonsbly
raquicra and aiso shall and wiill copform to and’ ebsarva
&ll ord:r a3nd rawgulations wilech the Coantral and Stata
Govarniants- ag thz rosult af such inspsction or ctharwisa
may, from tim: te tim: sse it tc Llmposa.

To riport accldant -

B. Thz lassau/lassses sha;l without delay s.-n
B i X 2,

et
b

g o
Fanrd. .. 11 Ll

g,
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Daput Commissionar/Collyctor a rapbrt of any accidént -
c;uaigé death or sarious bodi‘ly injury or serious injury
to proparty arseriously affocting or andangering lif2 or
Property which may occur, in th> cours: of tha operations
undar this leasa, 4

To rzport discovary of other minsrals :=

9. Thz lsssee/lassces shall report to tha State
Governmant the discovery in tha l:ased area of any mineral
not spaocifiad in tha liase within sixty days of such dis—-L
covary alongwith full perticulars of the naturs and .
position of each such f£fipd. If any minaral not spaclified
in the l:ase is discovar :d in,th2 leased ar:a, the lassaes/
lesse2a shall not win and dispose of such minaral unlass
such minaral is includad in the lzas2 nr a saparate leasa
is obtainad therafcra.

To koep records ana scoounts r=garding productiocn
and employaes ste -

10. Tha lessas/lessess shall at all time during
‘£he Sadd term kesp or ceusd to be kept st an offica to b y
situated upon or naar tha Sajd landS correcdt and intelli-
gibla books 8f sccounts which shall contain aecurste
entries showing from-Eime te tima 31~

1. Quantlty ‘and quality ot the sald mineral/
minerals realiaydlfrum tha sald lands.

2. Quantity of th: various qualities of oras
baneficiatad aor convartad ( for example ecoal
convartad into coka) . -

3+ Quantities of tha v-rious qualities of the sald
mineral}min%ruls sold and axported saparataly.

4+ ““mwantities of thoe various qualitisa of £h3 salad
‘minzral/minsrals othirwise disposed of and the
mannar and purposc of such dispeosal.

5+ The pricus and all othar particuiars of all
- Sales of gaid minsral/minarals.

€+ The nurb:r of pursons 2mployad in the mings
Or Works or upon th: sai@d lands speciffying ..
-Netlonality, M 1liications and P ay of the
technical perrsonnel. : :

T.. Buch gthar facks Particulars and circumstances
a8 thz Cintrul or the Stot2e Govarnments may
from time to time reguirs and shall also
furnish frus of chary: to such officars and
Such time as ths Cintral anu Stata Govirnmunt
May appointsd truc and corract abstract of all
or any such books of ateounts and such infor-
mation and rsturns to 211 cr any of the mateasrs
dforesaid as Lha Frat. Governmont may prasscribe :
and shall at aly ;ESsonabla tim2s allow such )
Cfficors as Lh: Cintral Government or Stata
Sovernment shall in that behalf appoint to antar
into and havs fras accass to the saild officars V
for tha Purposzs of xamining and inspzeting
thz said books of atcount lans and ricordsand

> Lo mak2 copics thxxreof and 3@ acts tharafrom,
rr"

=4
-

tduo--ol‘l
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To rnnj.nf&in, Plans, ete.:-

11. The lessee/liss2is shall at all time during
the said term maintain at th: mine cffice correct inte-
1ligible up~to-data and corplste plans and section of the
mines in the said lands. Thay shall show. 511 tha opara-
tlons and workings and all tha tranches, pits and arilli-
ngs made by him/them in tho course of cparaticns carried
on by him/tham under thas lsas:, faults and othar distur-
bance encountered and gsclogical dats and mll such Plans
and ssctions shall be amenddd and £411.:d up by and from
actual surveys to ba msde for that Hurposs at tha and
of twalvs months or an¥ psriou spacifisd from time to =

' time und the lessese/lesseas shall furnish frea of charga
to thi Central and Stat. Govarnmant ture and corract
coplaes. of such plans and 5Ctions whenaver requirad.

Accurate recordes of all tranchaes, pits and drillings
shall show s

Y - a 5 + [ p ! s ;
- (8) Thesubsoil a8 straight through which thay
: Pass. 3
{(b) any minarnl merunt arad.
Anf-nthlr Akt .= A€ Intarast and a1l data po-

quired by th: € ntral snd Statos Gov rnmant,
from tim: to tims.

The lassze/l:sses sh 11 31low any officar or the

Contral «+  tha State Caw eaminl, authorised in this bohals
by the Cintral Govarmamsnt, ¢~ Llnapact tha same at all

riascnable times. He/thay sholl slsa supply when askod for
By the State Govarnamant/th: cosl controller (Tha Dirscror
Genaral Gaologigal Survay of India)fThe Coftroller Ganeral,
Indian Burcau of Minds) 2 cerposite Plon of tha area
shoulng thicknass, dip, inclinstion, etc. of all tha szams
a8 also the quantity cf r.isorvas Mallty wisa. ’

11 A. Thu leasas shall pay a wags not’ lass than
the minimum wage prascribad by the Cuintral ik
or State Govarnment -from time to tima.
11 B, The lassues shall comply with provisions
- 6F the(Mines act 1952 and the rules made
- there undery 3

11 C» Tha-lessaa shall taka maasurss for tha
Prectection of snvironmont 1ike planting
of Erics, L lamation of land, use of
pPollutions control devicss and such
OLhBr m2rsuc 2s 48 may b2 prascribad by t
the Contesl or Stato Govarnmant, €rom
tims to tim+, ot his cwn CXDENSE.

‘ 1

11 D. THy 18552 sh-11 pry compansation to ths
occuplar ~f th: land on tha dete and in T
‘tha hannic 1'1d dewn in thise rulas.

11 B« Tha ]:8832 alyn]ll, tn thy mattse of 2mplo-
ymant, giv: prof sranes ke tha tribals and
to Ehes pirarns who bigem: displacad bzecansa
of tha takinql u f mining eperations.

L)

Cantd. .. 15
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Act &7 of 1957 31— o ! .

12. The lesses/1lsss:ss shall ba bounded by such
rulss as may ba issued from tim: to timz by ths Governmant
of India under sections 18 cf rhe Mines and Minsral (Reg—
ulation & Davalopment) Act. 1957 (Act &7 of 1957) and
shall not carry on mining or othar operations under the
sald lzas2 in any way other cthan as prascribsd undar
these rulss. ; L " e

r.‘ . L +

ey
Te providing wz2ighing machine 1=

) 13. . Unlzss spacifinsilyy sxemptsed by the State
GCovzrnment tha2 lessces/lsss=3a shall provide and at all
times k=2ep at or noar the pit hoad or sach of tha pit
hzads at which the said miners1ls shall be brought to bank
a proparly constructad spd 2fficiont wiighing machin® and
shall weigh'or cause to b: wiigh=d ther2on all the sald
minarals, from tima to tims brought to bank sola, axpeorted
and converted and also the convarted products and shall
at the close of each day caus2 the totel walghts, ascart-—
ained by such mzans of the said minerals, ores products
ralsad, sold, exportad apd: convertasd Guring the previgus
cwanty four hour® to be anturad in the afcresala bocks of :
. auequnts. The lasssa/lassass shall parmit the State
Govarnment at all times during tha said term to amploy any ;
parson or parsons to ba..prasznt ot the waighing of the -~
sald minarals as_: foresajd and teo keep accounts theraof
and to check the acgoynts kapt by lassew/lsSsaes. Tha
lsss@a/lessees shall give ¢3%7r days pruvious notiea in
writing to the Leputy Cammisslioner/Collzctor of every such
mzasuring or weighing in ordar that be or some officar on

e & .

. his behalf may be prasant thabést.
To allow test of wgiq?ﬂng machina 3= -

4. Tha lzssza/l:as 238 shall allow any person or
parsons appointed in that bB:h-1f by the State GovIrnment
2t ony tim2 or tim»s during th: said torm to sxeminge and
La2st avary welghing mechinstr b3 providad and kapt as
Ator :8ald and the waights usz tharz with in order to
ascartaln whether tha sam? raspactivaly ar2 correct and
in gocd repalr and orfer and if upon any such 2xamination
or tasting any such welghiny richinz or waights shall be ’
found incorrect or out of riprir or ordir th2 State Govk.
may raguirz that thoe sems Is ..djustad, rapairad and put
in crdar by ond ot th2 .ipsns.s cf the lesse2/lassaes and
1f ‘such ragquisiticn b2 not erwpiled with within fourt sen
days aftor the sam: shall hav. bion mada, ths Stata
Govirnment may causs’ such, weighing machin: or walghts to
bs adjust =1, repalcsd, and put in order and the 2xpensas
2f 50 dedng shall be paid by tha luss22/13ss225 to tha
State Government o Gémapd anu 1€ upon any such sganination
or tasting as afcrebaid any >rror shall ba ragerdid us
having axistae for thre: Galandar mcfiths previous to’'tha:

. discoviry thireof from thi last occasion off 50 axamining
and tdsting the same woighing muchine and -weights in :
cas2 such oceusion shall by within such puriod of thrae
months snd the saild rent ‘ind roy,iby shzll be paid and
accounted for accordingly.

st 1.':1. %’.ﬁ.si*’"w- see16
’ 3
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To pay mﬂatibn for 1njury of third Partiesep~
15. "Tha l.asaaa/lass:es shall maka and Pay rzason-

“hich may be brougnt OF Mad: by any persen if zespiet of
any such damage, injury or disturbanca. bt

Not to obstract WOrking of other minerals ;..

16. The liBSJd/l-!-!Su‘-.rE will exerciss tha libartias
and powers haraby grant.d in sueh a Manner as tg offay ko
e a

Leasonable Compensation for "y damags orp injury which he/
they may Sustain by raason nr ip maﬁuanc‘a <f thz uss

of such Passage by such 13on3a8 of holdars of Prospacting
licenses.

Tranafer of loase ¢~ P

I L1) Tha Iass&afll—zss,:es shall not, withous the

Pravious consant ipn wrlring of tha State
Gﬂ\r-&:ment,

{ a) assign, Sublet, mortgage or in any other =
manner, transfo the mining laase, or cny
, Tlght, Eitle intarast tha:i-a,ln{ or -

Providad that ths s5¢ at s Govarnmane Shall noe gl vea
its writran CONSMt unlisg g :
(a) the lasgaa has furnishag o affidavie 514
" 8 ﬂpplicatiﬂn for transfar cf tha Mining
laasas FP2clfying thar.ip the ameunt that he
has alrs takn rp PIcprsag to Eak.s
considaras N Exem tha trense ‘raa;p

{b) tha transfor ez tH s""rnini-ng leass 49 L& be made

£y a B2rson or brdy ¢ Sk 1y und:naking
mining OPiraticng,

oy, TS




= Without Prejudice 4 the above Provisions
J le-sseiflesaaas' may, Subject ¢n the condity
in thas Provige ¢qo Rule 35 of saig Ruleal;
lease 9L any righg, title op intergse ¢ 2
Persun, (who has £flag affidavie Stating th
2turns i

3. Tha Ftata Gnvunmnt, hay, Ly "rder 1n
IStarmine the laas, 3 any aomi 1f tha lessee/)
have 4, tha “Plninn g tha Stare ﬂove;nmeut. Coymmy
breacy, °f any of tha aboya r._vrcv:[siensnr has/hava

Litle

. Eha leasg °or any pq k., cir intaraat Eharag
than i, aqmuagcé Eith._ Claue, {2}

_ . Previgey Lhat ne Such nrg., Shall 1. mad
glving the -léssea;-’l.aaseas a f2ascnab)e OPportung
Stating h.ts/thalr Case. -

Not ¢ bz financad ep Shtrol lag by a Tryst
tiear, Firm op Pergon ,.

13, _The =52 shaly It hg r.:unt;n:llr.-d and tha
leara:ee/.!-a&aeas s8halj NOL 41 1my, thmalve& to
“b ‘l‘:a.isr., S:mdir_-a:a, Ccrm:aricn Fiem or Parson eXCape !
With the Writtan COnsen: S£ Eha l'.‘dnt:ai L‘m!ermneh_t. “The . >
J.ﬂ'a&'-.jﬂ/.tesseea Shall s ¢ g inte fep make any Arfange..
menk COmMpbgop or unciératanding “here by the .lessea/l.tss&ea-
will T ma dips Ml paer b
Gf gp S0l face Eo tha Cont raj L any 1 at, "

EPOratfog, Fiem o Paracy, Unlaggs with the writtegy, -

Qatictton Sdvan Prict ¢a Sugh arranqemcr-. SOmMpact op Under-
standiug baing e erag ints nade gg tha Centray Govt ,

¥ T,

* PEHap Lty oF Partf,g thars ¢ Ehag °n tha MCCasing
©f tha State of -am::rg.&m:jr g "'-rhi.r.'h the President of Indi 5
in hig discretinn Shal) ba th, 861s Judga 1t shar) k=
ternuga,fildi.t 50 Fequyi yam ih “Elting by tha State G:wernment
'e) 4 n

the avan: Of any ok rzquisitinn bBzing Madeg
f:rthwith thareafter B re . 3 1¢SEGGXIE$$JE3
gly.
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Lassee ghall depns
19. ‘Whanever tha

i o

u
. L
F £ K

it any additional amount necessary:
le - AL .5
sacurlcy daposit of Raa

or any further sum hareafter dapositad with the State .
Govarnment in raplenishmant thereof shall be forfelted or
applied by tha Central or 3t.te Governmant pursmant te the

power in hereinaftar dacl
less2as shall deposit wit
furthar sum as may be suf

« | part thar2of to bring the
' Government up to sum of R

ared in thet bahalf tha lassae/

h tha State Dovirnment such
flcisnt with the unapprupriated
amcunt in deposit with thae Stata_
s. WSO, Y :

) Dalivery of workings in good ordar to State Govaornment
after determination of leuse :—

20- The lasses/less_ss shall at tha axplration ar

socner datermination of t

he sald term or any renewal thereof

deliver ppto the State Government all mines, pits, shafts,

inclings, drifes, lavels,

aft srways, alrways and other warks

now existing ‘or hereafter £0 ba sunk ot mate on or under ;
thasaid lands excdpt such as have baan abandonaed with the
sanction of the State Govarnmant and in any ordinary and

falr course of working al

comm=ncamant of the said

1 mgines, machinary Plant, build-

:dngs, structurds, ctharworks and crnveniancas which at the

tarm wara upon or undar the sald

lands and all such machin=ry szt up by the l2s8@e/1ass228

below ground which cannot

b2 rwrvad without causing injury

to the mines or works undar the said land= { execept such

of the same as may with ¢

ht Sanctice of ths Staen Covarnment

hava bacome discussad) and all tuildings and structures nf --
bricks cr stene eracted by the lassca/lassees abcvs ground
lavel in good repalr crdar and ceondition and fie in al)
respects for furthsr working cf€ tha said mimes. and the said

minérals. ]
Right of pre-ompti

21- (&) The State
and all times during chs

m i=

Gavarnmant shall from time e tima
sald carm have the right (o ba

exarcised by notica in writing to the lassaa/lagcean) of
pro-emption of tha sadd minerals (and all products theraof)

lying in'or u the satu
under the contrpl of tha

lebsess shall with'aAll poussibla expanditicn deliver a1l .
minerals purchased hy'the Stata

minerals or products or

lands hercby demisod or ¢lscihera
Yussae/lesseals and the roggss/ !

L

Sovernmant undar the power cenferred by this provisicn in

specifiad in the nonles o

(!4} Sheuld be tha
this present provision ba
to carry the mingrals of
nf ths State Governmant »

‘the quantities a the times in manner snd ot the place

«2reising the safd cight.

tight of pra-emption confarred by
#xsreised and a vessel charterad
products tharacf procurad on boehalf
r th: €mtral Govirnment be ditainad

rr diMurrags at the port of 1~2ding thy l3ssze/l38ss35 shall
Pay th2 amount dus £or d.mureagy ace~rding tr tha tarms L

thi chart :r Party rf such

shall bz satisfisd that th, d:lay is dua'to caus
tha crntrol of tha lassos/liss sas.

(e} Th2 pric> t-

Cr minsrals taken in pro- mptlen by the
in exereise of che right herasby cs
markat prics Prevalling at kliy efms

w3552) unlags tho State Gew sThmaEnt
35 beyrnd

by prid £7r all minaeals ~r prrducts
Statae Gouvaornmant
forred shall bu .the falr
\ef pre-smpeion PROVIDED

e Cand. .. 19



4 er or ufficers as may
by the State Covemment original or authenticated
coples of Sontracts and charear parties entered intg for the
.Sala ur freightage of Such minerals or products | ; o

L3 | N

d) If the event
Smergancy (of which existence and President of India shall be the
Stle judge ang g Notificution to this affect inthe Guzette gf

consSent of the Centra) Soverniint shall from time to time ang
all times during the saig Eerm hava the right (to be exerciseg
by « notice in Writing totha l-Ssue/lesses forthwith take
poSsession ang control of the works, plant/machinery ang
‘pramises Lf the lesseq/] essoes On or in connéction with the Said

directicne given by or on heL 1€ of the Central Suvernment or =
State Government feyarding the use ¢ employment of Such works,
plants, premises ung minerals; PROVID.D THAT fair compens ation

which shallbe ‘tamined i tdefuul e of sgrecment by the State
Sovernment shuagy b2 paid to the lussee/] essees for all 19ss or

23, IE any of the Works er mattors which 1in Accord.nee with

the covenanes i that behulf hereinbefore contained dre tn be 3
carricd or performea 4 the 1lccs. “/1¢8szes Le nut so carciad

Sut or pecformed witch inthe time Sp:Cificd in the behyl £, the

State Government M&Y G2use .thu sama to be céarried gut or

Performad and the lessee/] ess. s -8hall pay tha State Government

on damand a]} expendes whioh 5hall ba incurred in Such carcying

<UL 'L purformance ¢ £ the same und the #-cision of the Stare

Governmsnt us e sualh CXpunSun shall ba final,

Fumishing of Jeophysioag data;-

24.  The lesscé/less ug ghull fumish; v

L ey

(a) all goophysical duea Tl ating t-.nr'"mini'ng'f-ielﬂsmr engin-

e2ring and ground Wakter E‘ﬁrveqrs, such es anomaly maps

. sectiong, pluns, Structuras, contour maps, logging,
collected hy him/then during the nourse
operatisns ¢, the ltﬁh"ur:m:-c;encral,c
Ipdia, Caleut ta)

. b wnfer S asean .
w w o
BBy it dated 4.{.39&? .

1. Substdituted y

¥
r\odey
L
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(b) all informations pertaining to investigaticns of
radicactive minsrals ccllact.sd by rd.n\?thdm vuring cours= of

mining operations to the Sscretary uepartment of stomic -~

.&nargy, Naw Lalhi.

Data or lnformatien rufarred tc above shall ba
furnished every yaar ruckonsd from the dats of commencement
of tha period of tha mining lease.

.1 -

"

= : ’ . L % s wLTpeian

Lo b

THE COVENANTS OF TH3Z STATE GOVERNMENT

% pasgdojuessess may held and enjoy rights quistly :=

1. Tha lassas/laesss: s paying the rants, water ratz
and royaltles haerchy rasarvad a chsarving and parforming

all th: ccnvanants and agr_amsnts herain containad and on
tha lassag/lesseas tc ba cbsJrvad and perfcrmed shall

may quistly hcld and unjoy th- right and promises hereby
damisad frr and during the coom heraby granted :ithtut any
unlawful integrupticn from ¢r by the State Govarnment, or

_any person rightfully claiming undsr it.”

acquisition of land of third poertios and compensation

theraof == .

3. Tf in accordance with the provision of clausz 4 of

Part VII of this Schedule tha lassea/lessees shall affer

to pay to an occupler of th. Surfacd of any part of tha sald

lands eccmpansatlicn frr apy demage or, injury which may arlsa

" from tha ?l:ﬂp&s@d.-.mpérat'ir ns - f' tha lssgie/lessops and thoe

sald occupier shall rafus2 his consant to the ax:ixclss of
the right and powers ris.rvad to tha State Govamment 2nd
demis=d te the lessce/lessazs by theso prasants and tha

1a8s37/1zasnes shall xroprrt thz mattar to th: State Grwsrnmant

and shall depesit with it th: smount cfFaprxd as comprnsation

and if Eha Catral/stat : S~v.ocnmant is satisflead that tha
amcunt ~f cempansation off:pad is falr and r2ascnablz or if
it is neot sc satisfiad and the- 1:3523/1:s5225 shall hava
daprsit »d with it such Furth'r smount as tha State and
Cuntral Sevarnment shill censidor fair and reascnablze tha
Stats Government shall rrdsf th: Becupier tr allcw tha

lessea/lesssas ke mtir the isnd and £~ carry cut such cpirat-

icns as may b2 nipnssary for tha purpcs® of this laass. In
assassing - the afcunt of such crmpznSation the Stata
Govarnment shall ba guidet By the principlss cf the Land
Actuisition Act. =

T c;,;:"en ks Q./ :

3. lThe mining=leis: is r.nswsbls in torms of t}
peevisions’of th2 act and thae rules mada th.:rdunw

¥
- & b e
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=, Provided that ths Stata Government may for rzascns
te be racorded in writing raduce tha arsa applied fTr.
d . . i ]

If th2 loasz is in-rméact of minarals spacified in
tha First Schadule te thz Act, ranewal will ba subjaet to
th2 prior approval of tha Cuantral Govarnmant.

If th2 lessee/lissuas be dasirous uﬂ'taking a rersued
12as2 cf the pramisss heroby domised or of any parts of
them for a furth:r tharm frem the axpiration of ths term hersby
grant&d and is cther wise :1igibla, he/they shall prier to
‘expiration of tha last manticned tepm glve to tha ' Scats )
i Gcvarnment (Twelve calgndar’ m pt hs) pm\_vgms notice in writing
* and Shall pay the rent, rat.s and royaltias haraby resarved

and shall observed and perfcrm thé saveral convanants and

sgrssments harein cintained ind on the part of tha lassea/

lsssees to 19 cobsarved and parformed up to the axpiraticn -
cf the term hersby grantad. The State Governmment on recelipt

©f application for renewal, shall consider it (in sccordance

with the provisicng of the Aot and the rules made thereundear)

and shall pess orders as it daems fit. If renewal is granted,

the State Governmant will at the axpansa of tha lessoe/

lessees and upon his exzcuting and delivaring to the State
Government 1f requirad s crunterpart thareof exacute and daliver

Lo the lessae/lusscss a renawad laase nf the sald premisas or =
part tharecf fcr tha firther tarm of'-“;%*ﬁiﬂ? it such

rents, rates end reyasltics snd on suchibs ject to

Such convenants and agreemonts, including this presant . ;
convenant te ranaew as shall be in accoordance \qf:_tha Minzral
Conc2ssion Rules, 1960,  applicabl: teo Py -

APPROVF™

-~ . (Mam2 of ﬁlnarals} on

Jtha day naste ﬁ:;llming "tha axpiraticn of tha tarms 'harsaby
gﬂlﬂ_ﬁﬁ'- e s - : 7 i 1 e

]

e g
L] . H
Liberty to detarrin: thoe lzase . e 2

L4« Th2 13ss2s/1:5302:s may at, any time datarmine this
l2ase by giving not lass than -1 calandar mecnths nctice in
- writing to thz State Govarnment of tc such officer, or
autherity as the Staca Grvernmant may spacify in this behalf
oand upen the explraticn of such notice provided that tha -
lassaa/legauas Shall upon such axpiration rander and pay
all rants, watar Tates, royslties, éompensation for damages |
and othur mensysswhich may thun bBe dus anc Payablae undar
thase prusents tc thae lesscr sp any oth:r person or perscns
and shall d-liver these pE-S2nts Lo the Stata Govermment then
Ehis lease and the sald. term enu the likertdss, powers and
Privilages haraly granted Sholl absclutely coase and datermine |
but withcut prejudics te any right of yromady of the lessor in . '

rzspect of any briaadh of any of tha convanants or agraaments .-(
cntalnad in these prosants,

4 A The State Governmant may cn an applicsticn made
by the iassse Permit him te surrendzar rn: or more minarals ’. |
“frem hile loase which is for 2 greup.of minerals,on tha .
greund that doapesits mf that) minaral hava sinca éxhoaustod or
dxplzted €0 Such an axtent that it is ne, longar pesaibla te
work the minaral 2gencmieally, subjzect to tha en

tha leagqe = 3
- (&) Maka an applicatien fer such surrends 2 al
: At 12ast six mrnths Bifers th2 intepdae ot B A B
i surrandic: and Ae
4~ st |
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Glves an ﬁﬁdeménd.tng that- ha Will nct pause

any hindrance

®n such data as thy Sears Grvernment may elect

in the working of the mineral so .

Y other parsen who is subsiquen-

mining 1-usa_ for that mineral. &

e surrandered by
~ ‘tly grantad a
Refund of security diposits =
5.
within 12 o

alendar months aftar tha detarminaticn ~f this .

l2as2 of any ranewal tharicf, ena amount of tha security
deposit paid in respact nf this lsase and than raraining in

deposit with.the Btata

E Ceequd . :
any of the purpeosad manticnad in this laase shall

‘t- I A L L]
P2ART Ix

/léssaps. No intarset shall run eon

GENER AL PROVISTONS ' o

Wbstructicns :to Anspection =

1.
assignee d
aut hordséd
(1), or (1

Stat 2 Govarnman

lzssazes ra

PEN

braa

braach, as
of recaipt

fo¥alty are not

In case tha l2s

o2s/do not . 511

tag ]

by the Cantral

) of sub-ruio

(1
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= Model form ﬁ}r'ﬂmﬁ:rnf lease -
(ScenﬂcB‘?&) -

mnmmmummm;mmmwmaﬂaﬁw

mmwmmﬂmmmmmy

The indenture mads this oy of ... 22 1. 1 i TR -
between .

...... .. ( Name of the person with address and. Qgcupation) ( Herein after reforred

to as the « mﬂm"vdzichaxpmhnﬂmﬁwhunhumﬂmmmm :
deempd to include his heirs executors, -ahpinistrator; reprosentatives , gad ;
. =y ‘
permilted assigns) = :
Whea the transferors are mare than ‘won T L S

(Name of person with address and.. mcupnn.un} and- e, prrremer s
smereresnn ( Name. of person with address. and occupa:;m ) ( hekein after
r:fwcdtoasthai‘mfwf ‘ndu-:h:xpmmnshauwimmthnpmtmmadm:m
bedﬁmndmmdudchuhmm,mmldum Immtwumd

Bemadde b LU LT R e T T, e D T T e S

]
penmitted assigns) . oy ig@ign eyt .
When the transferar is'a registered ﬁrm +..,.,'....,....,:....?..,....:.H....::.;., i “
- ] 4 y : : i
- . B L T S P ............-...-..-..-----q..-....rn.. »

T ( Nawwe of the person with address
of all lhn:pannm] all carrying on bmhmmpmmﬁhpnmmﬁmmmemd
L R Y T BB st s st

+snreadpersun s pnannns

" _
b T T P RS et s e da s K st M e

. (Name of the firm):egisrcr&d under the Indlan Fnrtut::siﬂp ' o
Act, 1932 ( 9 of 1932) and havm,g their registered office at ... =
e { hereinafter r&fem:d to 45 the “transferor™ whit:h nxprmmn where
the context so admits be deemed to include all the. sm.d patiters, the:r respective
heirs, legal representatives and permitted assigns)

""ﬁ, Mrﬂﬂ@%k@ E E ; WNHE{" NG “\!';tﬂ

5;,_- S e S

= W Dre:mrf&rtamey!-!muu

i i 48



NG ©

| o= 1l , ;
Whmﬁnmﬁumﬂamg:shadmpany

TSP N Al a company registered under

Companym 1856 {AGL und:r which incorporated) and having its registered
Office af  smpmemti — e (hereinafter referred to as the

“Transfetor” which :xp':amn’shnll where the context so admits be:deemed to -
include fts successors and permittéd assigns) of the figstpart.
i " Fy ; Anﬂ ; b : i

_ When the mfmugsmmm'&:m one individual

" (Name of person with

. addresy ~md-mipaﬁqn)(hmmmq-qu@ to as the “wansferee” which

expression, shall ‘where-the ‘context so- admits be deemed to include his heirs,
mn;m_ﬂmmimwuumﬁamigm.) ' :

%mﬂactﬁmﬁm{:qﬂtdimmmma_hd'w ......... {N‘mc;fth:;

mm&mmmﬁ@mm, ..... L (Mame of person with

address -and ucctlpm)(lmtmaﬂcr referred to as the “tramsferee” which

mprmonshauwhmmmmdsndnﬁmhemndwmlmﬁmmpm

heirs, exedutors, ndﬂnnmm.rdpfemtﬂwumd?cnnmadm:gn&)
- Whmﬁmmg&faemnrcgmmdﬁrm

'3

- - e {Name
mdaddimnfﬁﬂthﬁpuﬂmsaﬂmqmgmbummpuhmhpmﬂm
.ﬁmnmn:wdaty‘l: of}. " (Name of'the firm)

registered under the Indian Parmership Act, 1932(2 of 1932) and having their
registered office at ~————————(hereinafier referred to as the “transferes” which
expressign where the context 50 admits be deemed to include all the said pa:.wlmi._
their respective heirs, exechitors, legal representatives and permitted assigrs). -
When the trinsferes is a registered company 645 NAGS iR W
Rr, Bftcie—gr-ss T e TR B TR, TR - Rorer T

(‘Iﬂiﬁ) a cumpany raglstr-ml u,‘nder Company Act. 1956 (Al:t. undn- wh:ch
. incm[lofat::d} and hmng its mglsterﬁ-d office at Gujarat Dadra & Nagar stll
(hereinafter refersed to as the “transferee” which expression shall where the
context so admits be deemed to include its successors and permitted assigns) of
;he secopd part. :

,,-‘P\ﬂ\\,m.;;cﬁ £ ¢ it A . For Nikapmsapiadpye Lid.

11:* + ?L it § Directory Attarmey Holder



And

.'The vaemnr of annsthan (hm-.maﬁer teferred to.fns the ‘State |\
Govemmcnt’ which expression shall where the context so admits be deuqu to
m&ludeth&summmmdw@g)uﬁhﬂhh&m

Whereas be virtues of an mdanmm qflemdarudthalﬁdﬂ.ﬂlmd

-

13z

registered as date 01.11:02 in the office of the Suhqag:xtrar of (hercinafter
refetred to-as lessee) the original where of is‘attached hereifo and marked ‘A
entered into between the State Government (therein cauad'u:e lessor) and the:
transferor (hereinafter referred to 2s lesses) the mmferorh entitled m»;&n.rch for,
win aad sork mines and minerals in respect of TR in the lands described
mSchedk{cihercwandalsn-m Smhaduhmnsmdhmwﬁorﬂ:euammdsul;jwt
o the payment of the rents and royalﬁas and ui:smmne and performance of the
lessee’s covenant and conditions lnthnsafddeﬁdnflnasemm'edmdcmm
' mnlm!mgawvmmnutlvm:gn,ﬁa]pmcarmjmﬁm:tﬂ:muﬁda%mﬂth& :
prenbusskncbqnofthesmﬂwummm._ : !

And

b -

whmasmen'mfemrlsnuwdhmnusnfuamfumngandmmgtha

lmscmth:trmfmmdthaswuﬁmmumhas at the request of -the
transferor, granted (with the prior approval of the Cmﬁa!_ﬁ@?mmt]vpnpnjsmon
to the transferor vide order No 4. TT{G.Z}ET‘{/E“’—E/M dated
10.10.2013 to such a transfer and assignment of the lease upon the condition of the

mns&rwsmmngintuanugmcmm&mdmmngthctmmmdmm
hereinafter set forth,

Now this Deed Witness the follows: - '

. Omifted, y i :
- The wangferee hereby overints with the State Govechmedt that from agd |~

after the transfer and assignient of the fease the transferce shiall be bound
by, and be liable tup-crﬁmn, observe and conform and Be subject to all the
provisions of all the covenants, sﬁpu!uﬁnus and' conditions contained in
said hereinbefore recited Jease in the sarie manner in all respects as if the
lease had beed granted to the transferee as the lessee there under and he had
originally executed i 1t as such.

- Itis further hereby asreed and declared by the transferor of the ofle part and

the transferee of the ofpnomEAA Concast : P i
' I E =k
RERCITR W = »

Duectorf Attarmey Hokder Q/
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Mﬁnmmﬂﬂghumlh&mfwm&ﬁemﬁnmg!mem
mmmwmmmﬂmm SRS

(i) mmmmmmawwumm'
mmwiwmmoﬁ:mmmmmﬂm

"l miqutmwmmatmo&wmmpﬂmm
_mmmmmmmmmmwm :

- () 'ihnli‘mmfmﬂmh#dudmﬂnthehummmmm

. miade ay Agreements, contract or understanding whereby he had
. .bm,-mu.uﬁng'nmmmmmmmmm
'mbymmduwﬁchmem&m':mﬁmm
memmmmmww

- person oc body of persons other than the transferor. £ir

(iv) mm&uhmammwmwmm

s mnmt&:mtndﬂnhﬂumpwhhh:hnmﬂ'ermmhﬂﬁgm 5
mﬂfmﬂimmglmm

' (?.r) Ih:qwfumﬁmhndndmﬂmhnuﬁnmiﬂymm.q{

mﬂwﬂlﬁpﬂ!ypndumhmmngnpmum

g;@-;} The tposferee fither declares that he has' filsd an affidayit

[

o/

mhgtlﬁtliulmsﬁln& ‘up-to-date income tax returns, paid the
mmelummeumhmmd p:ﬂd rhrmnmmonttubam
ormmumhmmmm 1961, (43
‘ of 1961). F
(vii) The transferor im supplicd to the transferes the original or
c:rﬁﬁu:d&piuafaﬂplmufahmdnn:dworﬁnésin the area
qdm a belt 65 Mmuwﬁ:smrm::ndmgit. )
(wviii) Th:ﬂw&teebcmbyfunh:rdMMBscmmqmof
this Transfer, the total area while held by him under mineral
concessions are not in contravention of Section 6 of the Mines
and hﬁm:ﬂs (Development and Regulation) Act, 1957 or rule 35
" ofthe {vxmml Cencession Rules, 1960, S B
(ix) The transferor na.s paid all the fent, royalties, and other dues

wtardsGoemment the d in: this
\rl vernm c date, :mp:ctmﬁt"‘ leage.
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In witness whuenfthcpuuﬁhmmhnwmgmdnnmedntemﬂywﬁm
above written,

sm;anu_r.r: 3 PR

b g

Lucaﬁmandmuﬂhal:m

All that tract afmuslmmwﬁmmwmmmmm

{Description of area or arcas) 4.945 Hector in (Pargana) in ’I]daipnrwa:i the
Registration Distt Jhunjhunu Sub District Udmpumnﬁ and Tllﬂna Udaipurwati
‘bearing, Cadastral Survey Nos‘45M9 conssining an area of 4.9450r there about
delineated on the plan hers to annexed mdrhcrmnmiomimme and bpmdndns

follows:-

ON THE NORTH BY ‘
ON THE SOUTH BY " .AsperPlan
ONTHEEASTBY ' AND

- ON'THE WEST BY g
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2 sidierhidt MEHTA URW
MEHTA. =7 Otheranft 0-JAin
House No. LILASHAH NAGAR, Cafony: LILASHA
NAGAR, Area LILASHAH NAGAR, City: O, Pin coda
MI.D-MKACWW.MT‘

i#mrmhu!ummua&«muuumhmummﬂmmmm
mmmwﬂqﬂrimﬁmmw&m: .

mmnmmum#mmﬂrwqt

1 Name: “1drmftift PATELIVA NARENDRA KA,
o T ot Al AN

Age. 43

Arsa- , Cily: O, Pin code: 383260, District
PANCH 5, Staie; GLUARAT
E.MMWWMLMEMM.WH‘&G
GOVINDRA SINGH =i RAJPUT et
Feitpe >
City: O, Pin code- 341508, Disiict NAGALIR, Stais,
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be deemed g include jis mg::“‘w “”f"f' EApression ghajy where the copges ad
» Shri Nirgy w"’“"‘"""mm' Jafﬂrcl'ﬂﬂpnn:,qm o

- 3 ¥ ¥ ‘,

-Theﬁnmfm'rulna el
jasthan (herein ]
L tﬂumf:mtoa:m- f

EXpression shall where' the, con State Government*
] t : Ent” which
asigns) of the third par. 11 50 30 be deemed 1o inglude the successors ang 8
WHEREAS; ; 3, 2 =
A 3 2 i I
The Transferor has been Branted 2 mining lease by the seate Government in of #
respect

performance of the Transferor's covenant and conditions in the Concession Documents
including & covenant not to transfer the mining lease in violation of applicable laws.

C. The Transferar has, pursuant to its transfer application letter dated 22-08-2023 requested
the State Government for its approval in connection with transfer of the Mining Lease to
Transferee. J :

D. The State Government has, pursuant to its letter dated 04.03.2024 approved the transfer
af;pli':aunn of the Transféror sibject to cé';npﬁinu by the Trénsferee of tarms and

conditions contained In this Desd. e
 NOW THIS DEED WITNESSETH AS FOLLOWS; E ey W
1, Capitalised terms used but not defined in this Deed shall, unless the context ¢ i
requires, have the respactive meanings ascribed thereto in the Concession Documents. '
2. The Transferee hereby covenants with the State Government that from and after the
transter and assignment of the mining lease, the Transferee shall be bound by, and be liable

Lo perfarm, sbserve and conform and be subject to all the provisions of all the covenants,
stipulations and conditions contained in the Concession Documents in the same manaer i

0 s o B I i |
- ; | MU”‘ 2.'0?‘“‘ I}.HEJ-[-E’
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T L=

] ]. o 'I

al respects as (f the mir;lng lease had been granted to the Transferee as the an
thereunder and he/ it had originally executed the Concession Documents as such. ‘

3. It is further hereby agreed and declared by the Transferor of the one part and the
Transferee of the ether part that: "

3.1, The Transferee and the Transferor declare that the Transferee meets and shall continue
to meet all the eligibility conditions.which were required to be met by the Transferor for
grant of the mining lease. "

3.2, The Transferor and the Transferee declare that they have ensured that the mineral :
rights over the area for which the mining lease Is being transferred vest in the State
Government.

33. The Transferee acknowledges that he/ it has received a copy of, and has read and
understands the Concession Documents, and covenants, agrees and confirms that it

' shall be bound by all Provisions of the Eoncession Documents as if it was an original
party thereto, i

34. The Transferor hereby declares that he/ it has not assigned or in any other manner
transferred the mininglease now being transferred and that no other pErson or persons
has any right, title or interest where under in the present Mining Lease being
transferred,

3.5, The Transferee hereby declares that he/ it has accepted all the conditions and liabilities
which the Transferors was having in respect of such mining lease.

3.6. The Transferor has supplied to the Transferee the original or certified coples of all plans
of abandoned workings in the area and in a belt sixty five metres wide surrounding it.

3.7. The Transferee hereby further declares that as a consequence of this transfer, the total -

area while held by hin'-u' it tm'dg_r mineral concessions are not in i::ontrmnﬁm of the .
: provisions of the Mines and Minerals (Regulation and Development) Act, 1957 or the E
rules made thereunder, ' -
3.8. The Transteror has paid all the rent, royalties, and other dues towards the State
Gavernment till the date, in respect of the mining lease.
In witness whereof the parties hereto have signed on the, date and yeay first above written,
& 'qq w., .'1 ‘
For and on behalf of thesSTaRE Government: f
Name: .
Designation: f
For and on behalf of theTransferor:
DHFTRE NPELA STWhHH =
Name:; Ef:q -3{17‘!:&'?“
For and gn behalf of the Transferee’ g : ;Y m
, LB I may
NAReY JRANTD  MEWiL
Name: i
\J LQ)U:\ fJI o a:lsl’( ;
OWF . witdu MEwTh, f e gt
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

Prncrve — X B2

(R -
L

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Rajasthan)

The VICE PRESIDENT
M/S NILKANTH CONCAST PVT LTD

IN FRONT .OF JHANDA CHAUKMOJI FURNITURE GANDHI DHAM
KACHA GUJARAT. -333801

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the prcwi;lun of EIA Notification 006-regarding

SirlMadam,

e This s in reference to your application for Environmental Clearance (EC)
in respect of project submilé&;‘l-c{ﬁ (fhe” SEIAA vide proposal number
SIA/RJIMIN/254435/2022 dated.16'Mar.2022.. B‘Q@fﬁcuiars of the environmental
clearance granted to the projgetare"as below. - .. N

b 20378

L

-
-

EC Identification No.

File No.

Project Type

Category -

Project/Activity inclqgj O,
=

o

OB W N

Schedule No. .
Name of Project & Ore Mi
Name of Company/Organization ™ M/S NILKANTH CONCAST PVT LTD
Location of Project 47 Rajasthan

TOR Date _ N/A

© oo

The project details along with terms’and conditions are appended herewith from page
no 2 onwards.

(e-signed)
P.K. Upadhyay
Date: 23/09/2022 Member Secretary
SEIAA - (Rajasthan)

"

Note: A valid envfrdnmeﬁtaf clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Rajasthan
Room No. 11, Aravalli Bhawan, Jhalana Institutional Area, Jalpur
E-mail; seiaams2021@gmail.com
NoFI {4}-’SH&AHSEA.C-RaijecWProjmt ant 1(a) HI{M?GIMMI& Jaipur, Dated: 2 3 w 2022
M/$ NilkanthConcast Pvt Ltd,
In Front Of Jhanda ChauKmoji,
Furniture, Gandhi Dham, Kacha, Gujarat.

Sub: Application for appm@pfﬁhfiﬂ;ﬁn rrespect to “Iron Ore Mining Project,
(M.L. No. 10.*93)“{ : 356 drea 4,04 {are,withproposedpmdu.lcﬁun
capacity 1,50,7 (ROM) at 1583, 1601, 1582, 1602, 1604, 1606,
1566, 1567, 1568, hagoli, Tehsil- Udaipurwati,

This has referen 2 1 2_.secking environmental
clearances for the above'proj posal has been appraised
as per prescribed proceéﬁ'e n Visions - I@Qoﬁﬁmﬁm 2006 on the
basis of the mandatory docyg: ﬁg_'kﬁz the questionnaire, EIA,
EMP and additional clmﬁcnﬂgg i 2Sponse 1o servation of the State Level
Expm‘tﬁpprmsa! Conumﬂaekq]mbhpi n its meeting 2-25 August, 2022.
CIfs it &
LMLM&
Category/ltem no, (in 1(a) /Category-Bl
Schedule)-
Location of Project Near Village- Bhagoli, Tehsil- Udaipurwati & District- Jhunjhunu, Rajasthan
Project Details REF. No./ ML. N6 10098, located at Khasra Nn 1583, 1601, 1582, 1602, 1604, 1606,
Production capacity - 1566, 1567, 1568, 1569, 1570 & 1571
Proposed Production Capacity- 1,50,700 TPA (R.O.M.) (Iron Ore- 1,29,170
' TPA, Waste- 21,530 TPA)
Project Cost Total project cost Rs 114.26 Lac
Sr. No. Particulars Cost (Rs.in Lac)
I Mining machineries and Lease 100.00
Execution Process Fees etc.
2 Environmenial Management Plan _ 14.26

“
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s Total Project Cost |

Water Requirement
& Source

Total Water Requirement-7.50 KLD

114.26 |
Sauru-meinbemndcawilablebymarbyVﬂhgthamﬁﬂrmgh
water tanker.

Fuel &Energy

Diesel operated machinery will be used, Fuel will be required for the
operation of mines machineries and transportation wi
mkmmmbythemammmfmdﬂpﬁmalmmpmeﬁnqmdfpuw
failure. Electricity mnmﬁonuﬁﬂbehfmﬁom&mnedd&ﬁdty
department

. | Environment Management
| Plan

Annual Expenditure of each year is as follows '
F ing Cost (Rs. inlac) | Basis for cost
g S

|

_‘n
Ye
u |

g - o
.| Yea | yea
ar | r |°r-

o Zun
e B

Ambient  Air

lease
area in pre

oo

weSOlowe

.

N
S D l

(Wire fencing, 0.6

* Retaining Wall)

10.41 0.6

Sk o

g #
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86

machine z classified as
ry) hazardous
waste which
will be sold
to  RSPCB
authorized
recyclers.
Contribution towards
construction and r 5
maintenance of the o 0
10 kachha roads afier 0.20 01|01 |01 )01 l‘
consultation with the a 0 0 0 0 3
concerned gram
Panchayat and local
people : -
1 . Conservation Plan of E 5.00 Canservation
Schedule I species b Plan |
= ‘“ , As per PH
= minutes
compliance
yearly 50
trees will be
planted  and
maintained in
consultation
with Gram
Panchavar.
9, a
1
0
i or environment protection
o 2 Plant (300 TPD) in the lease
L §
J 4
v No. 1;2,3(a), 4,5,6,7,9, 10, 11& 12
- 'h&mmdptopowdhﬁpt
8. | Green Belt Plantation :ﬁﬁg 8 q;:nn";w Rs.i?ZLacfurZ"Ym.R:.S?ﬂan
for.?c"’ 'Ef‘nb%l‘b r 4™year & Rs. 0.70 Lac for S"year (Recurring
Cus:)
Un-worked Qutside Mine
II Year Koea PR Backfilled area Total
Area | No.of | Area !f;‘ Area i:?’ Arca | No.of
' (Ha) | Trees | (Ha) |0 | (o) |20 | (Ha) | Trees
Existing | 0.1000 | 60 - i - - 0.1000 | &0
[ I 0.511 530 - - - - 0.511 530
1 0.511 522 - - - - 0.511 522
— E 0.510 520 0.510 520 ‘I
v Maintenance 1o be done

EC Identification No. - EC22B001RJ120378  File No. - 16421 Date of Issue EC - 23/09/2022 Page 5 of 21
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l Atthe | Lk
end of :

life of
Mine
Total l.ﬁmllﬁqzl =g | - ] 16320 [ 1632

| Plantation will be carried out in the 33% of the mine lease area, Out of

which 60 plants are existing at the mine site over undisturbed area of 0,10 ha
and rerhaininig 1572 saplings will be planted over an area of 1.532 Hectare
within first three years of the mining in the mine lease area at undisturbed
arca. It will be ensured that after ceasing mining operations re-grassing of
the mining area and any other area which may have been disturbed due to
the mining activities will be done and will restore the land to a condition
which is fit for growth of Jodder, flora, fauna etc. as per the MoEF & CC
O.M vide No. 22-34/2018-IA.111 dated 16™ Jan 2020.

Budgetary  Breakup

for

4 s 1,84,800 |

Native species which suitable to the local environment are
prefi b@h”@ﬁm as Khejari, Neem, Desi Babool, Vilayti Babool
g = AN
' endi ! annum (Recurring Cost)
/ - Capital Cost Rmmnﬂ
in Rs. Cost in Rs.
; 5 ; Maintenanc
g - : 1,00,000 eCost- |
Wy, . 20,000

77,000 |

9,500

50 Per -
ok
y s, IR 1500 per 1,15,500 S
s ‘_":0 : 2 1""
- " Provision for personal protection :
equipment (PPEs) like ear plug, |
dust mask, Helmet, shoes etc.,
for 77 workers
* Safety shoes@350 Rs (2 I
© limes/year) '
; e Hand Gloves @300 Rs 2
6:. |, timesAyear). r'@ (erilen [ : ig’ggg |
¢ Dust mask@25 Rs (twice a 38,500
month for 10 month) 38 500
¢ Ear plugs@25 Rs (twice a 54.&5{} |
month for 10 month)
* Helmets @450 Rs(1 time in
three vears) 4"
7. | First Aid Box 10,000

EC Ideritification No. - EC22B001RJ120378  File No. - 16421 Date of Issue EC - 23/09/2022 Page 6 of 21
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8. | Fire Safety 30,000 20,000
Total 2,45,500. 5,33,050
The particulars of EMP with respect to cluster, are as follows-
1) Partimlusnﬁndivitfmtminjng«lm including their budget for EMP and labour welfare
: Weathe '
Name of 7 rEC
Huunl i i = m Budlﬁ lﬁﬂ.l' Bud
ﬁ; of [efen | pivor | Nameof | AN | i | Productio "E"Jur dif yes, B“Ei';‘l,f“ GromBalt|  for
LOUQL | £ B0/ | Sanction | Mineral | 3@ | “Ng . (n | Name | pecuming | Developm | Labour
ML | ML Ha) " | Camsiey | SR | of | G (m | ent(in | Welfare
No. Authori Lakh) | (in Lakh)
: ty and
{ gy BN Expenditu
,'::?'}"" .‘:-fk“ {‘,I,: {'?‘H‘. i'.li“- F . 4 re of Rs.
r:;. '\.ﬁt ; . = L 5.80 Lac
<> in 1st year,
. Istycar-Rs. | Rs. 572
. 14.52 Lac Lacfor | Rs. 245
2nd year - 2nd Year, Lac
Mrs Rs.14.71 Lac | Rs.570 | (Capital
. | Nikanth [ : rdyear-Rs. | Lacfor | Cost)
* | Concast 14.51 lac & 3rd year, &Rs.
Pvt. Ltd 4thyear Rs, Rs. 070 | 533 Lac
9.57 lac, Sth Lac for (Recurn
year-Rs. 9.10 | 4th year& | ng Cost)
: lac Rs, 0.70
I8 ~Lac for
: 1 : Sth year
: . (Recurring
: ity | i - Cost)
3. The SEAC Rajasthan after d ant documents submitted by the

Ydoc s furnished to it have recommended
for Environmental Cl &F cetain Stipulations) “The SEIAA Rﬂjﬁl&m after
considering the proposal and rég endations of the SEA Rajasthan in its 5.41" Meeting
held on Zlﬁ' September, 2022 m&&; ‘Environmental Cinmncetﬂ the project as per the
provisions of Environmental Impact Assessment Notification 2006 and its subsequent

project proponent and addition:

- amendments, subject to strict compliance of the terms and conditions as follows:

IL

L.

Statutory compliance:

This Environmental Clearance (EC) is subject to orders/directions of Hon’ble Supreme
Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, as is
applicable. ;

The Project proponent complies with all the statutory requirements and judgments of
Hon'ble Supreme Court dated 2™ August, 2017 in Writ Petition: (Civil) No. 114 of 2014 in
matter of Common Cause versus Union of India & Ors before commencing the mining
The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall ensure
that mining operation shall not be commenced till the entire compensation levied, if any, for
illegal mining paid by the Project Proponent through Department of Mining & Geology in

o ¥, e T
T JLHSTH
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strict compliance of Judgment of Hon'ble Supreme Court dated 2** August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India & Ors.
IV. In case the project falls within a distance of 10 Km from the boundary of a National
. Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been issued so far,
the EC shall come into effect only after the PP obtains clearance from the Standing
Committee of National Board for Wildlife (SCNBWL) as per OM dated 08.08.2019 of
MoEF & CC. . :

V. This Environmental Clearance shall become operational only after receiving formal

SCNBWL Clearance from Ministry of Environment, Foregt-&.Climatc‘ Change, (MoEF &
. CC), Government of India (Gol)'subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, if applicable to the Project.

VI. This Environmental Clearance shall become operational only afler receiving Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the
Project.

VIL. Project Proponent (PP) shall obtai

e after grant of EC and effectively
implement all the conditions_stipu '

iming activity shall not commence

prior to obtaining Consent (¢’ Establish” Consénit to )perate from the State Pollution Control
Board. LN N

VIIL The PP shall adhere to the @ SAct;71952, Mines and Mineral

_ (Development & Regulatia atigns made there under. PP shall

adhere to various circuls nés Safety (DGMS) and Indian
Bureau of Mines (IBM)

IX. The Project Proponent sha all.the Eopcerned land owners, before start
of mining operations, as per i ions of MMDR Aet, 1957 and rules made thereunder
in respect of lands whic - y A4

X.. The Project Proponent §
Memorandum No. Z-11017
mining activities on Habitz
and vﬂlagﬁs are the m of'mine’
the mine lease area”. "t» '

XI. The Project Proponent

| Oclober; 2014, titled “Impact of
g Projects wherein Habitations
m@,‘fﬁﬂlages are surrounded by

airi"necessary priorf TS ion of the competent authorities

for drawl of requisite quantity ‘'of surface W +from CGWA for withdrawal of ground

water for the project. & L ~% .

XIL A copy of EC letter will be marked to concerned Panchayat/ local NGO etc. if any, from
whom suggestion/ representation has been received while processing the proposal. -

XIIL.  State Pollution Control Board shall be responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30
days.

XIV. The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in vernacular
language of the concerned area. The advertisement shall bg done within 7 days of the issue

. of the clearance-letter mentionifig that the instant project has been accorded EC and copy of
the EC letter is available with the State Pollution Control Board and website of the

. Department of Environment, Govt. of Rajasthan, RSPCB for compliance and record.

XV.The Project Proponent shall inform the MoEF & CC/ SEIAA for any change in ownership
of the mining lease. In case there is any change in ownership or mining lease is transferred

-

EC Identification No. - EC22B001RJ120378  File No. - 16421 Date of Issue EC - 23/09/2022 Page 8 of 21
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then mining operation shall only be carried out after transfer of EC as per provisions of the
para 11-of EIA Notification, 2006 as amended from time tortime. .,

XVL.  The Mining Department will'ensute that while executing the mining lease, if the mining
lease forms a cluster of total area of more than 5.0 ha, in accordance with EIA notification
dated 15.01.2016 and 01.07.2016, then such mining lease will be executed/ registered only
after public hearing has taken place for the entire cluster and there has been EIA/EMP study
of the entire cluster. The Mining Department will further ensure that revised EC is also
obtained by such mining lease holder (s) in the cluster.

XVIL The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to the mining activities
and restore the land to a condition which is fit for growth of fodder, flora, fauna etc.

XVIIL That the grant of this E.C. is issued from the environmental angle only, and does not

. absolve the project proponent from the other statutory obligations prescribed under any
other law or any other instrument in force. The sole and complete responsibility, to comply
with the conditions laid down in_all other’ ws for the time-being in force, rests with the
project proponent. 8 ;’{ o “dﬂ 7 3

XIX. No further expansion odif] :”'.' theprojec -shall be carried out without prior

approval of the SEIA, Y, be., In case of deviations or alterations

. in the project proposal from.tha itho ﬁ for clearance, a fresh reference

shall be made to the Authé of conditions imposed and to include
additional environmental'p Eetc s required, if any

XX.The EC is liable to be're .,J- =F;'f. - Ca 5 it 1 ':'fr- nd that the PP has delibemtcly

concealed and/or furnished false )
screening or scoping or appraisal or degi ¢ application for EC.

XXI. Officials from the: Deparfment) ronment, Goverament of Rajasthan, Jaipur/
Regional Office of ,MoE .CC,“Lucknow; R aho/ would be monitoring the
implementation of E ntal safeguards-should -}ﬁ'( ed full cooperation, facilities
and documents/data by, the pre ivinspection. A complete set of all
the documents submittéd to, SELA

e ¢ rded/to thie CCF, Regional Office of
MoEF, Lucknow, t of Ent
XXIL The Authority reserves the rig

r rnmeént of Rajasthan, Jaipur / RSPCB.
right-to,add additiondl safeguard measures subsequently, if
found necessary, and to take'aiaﬁ%’r'b Lu'-dégg oking-of the environment clearance under
the provision of the Environment gﬂfé& )&1 i’936, to ensure effective implementation
of the suggested safeguard measures in a time bound and satjsfactory manner. _

XXIIL The above condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.

XXIV. The PP shall obtain prior clearance from forestry and wildlife aspects including clearance
from Standing Committee of National Board of Wild Life (if applicable). It is further
categorically stated that grant of EC does not necessary imply that Forestry and Wildlife
clearance shall be granted to the project by the concerned authorities. Proposals for forestry
and wildlife clearance will be considered by the concerned authorities on its merits and
decision taken accordingly. The investment made in the project, if any based on EC so
granted, in anticipation of clearance from Forestry and Wildlife aspects shall be entirely at

Hatio o-'_ or data which is material to

473
1 .=1'-l.-'5- "I,-

G
L]
i

b

e 1-. ¥ 3 i
- L
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XXVIL This EC is e sed for tining of the mineral with prodiction mentioned in the shove
" table subject to the stipulation that the PP sha]] abide by the annyal/ permitted production
schedule specified in the mining plan and that any deviation therein will render the PP Jiable

- for legal action in accordance with Eny, | Mining Laws.
XXVIIL The PP shall spend the &m‘aﬁh&iﬁ%‘j ective heads as mentioned in
/“f‘- & . d

Annexure G. Ce e

XXIX. Drills shall either & cloperated wit '{@pped with water injections

XXX. Data on ambient air g Id be submitted to Rajasthan State
Pollution Control Board: IX me mitoring/ s npling and analysis are to
be carried out by MOEF BL/ CPCH Gaovernment approved lab,

XXXI. Blasting operations.. ed, sha arried. ¥ during the daytime with safe
blasting parameters. , 3 ¥ 1

XXXII. The PP shall carry! ut mining Wi A'cast method. The PP 1o undertake
underground mining . ifi _ -

XXXIIL In the project re| ated W the “Sustainable Sand Mining
Guidelines 2016’ and" s for Sand Mining, 2020’ laid

ity.is restricted to three meters
e PP shall carry out river sand
ized 'method as provided under the
2016 and ‘Enforcement and

* down by the MoEF &CC,"
from ground level or vfa;tﬂ' '
(Bajri) mining activity onl
‘Sustainable Sand Mining Man
Monitoring Guidelines for Sand :

XXXIV. Any appeal against this environmental clearance shall lic with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010, '

2. Air quality monitoring and Preservation: ,, -

i. The Project Proponent shall install @ minimum of 3 (three) online Ambient Air Quality

~ Monitoring Stations with | (one) in upwind and 2 (two) in downwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
between the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PMI 0, PM2.5, NO2; CO and SO2 etc. as per the
methodology mentioned in T}IMQS Notification N - B-29016/20/90/PCU/1, dated 1
 8.11.2009 covering the aspects of transportation and use of heavy machinery in the impact
zone. The ambient air quality shall also ?@jtm&d at prominent places like office

EC Identification No. - EC22B001RJ120378  File Nn = 16421 Date of Issue EC - 23.!’09@022 Page 10 of 21
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building, canteen etc. as per the site condition to ascertain the exposure characteristics at
specific places. The above data shall be digitally displayed within 03 months in front of the
main Gate of the mine site.
ii. Effective safeguard measures for prevention.of dust generation and subsequent suppression
- (like regular water sprinkling, metalled road construction ete.) shall be carried out in areas
prone to air pollution wherein high levels of PM10 and PM2.5 are evident such as haul road,
loading and unloading point and transfer points. The fugitive dust emissions from all sources
shall be regularly controlled by installation of required equipments/ machineries and
preventive maintenance. Use of suitable water-soluble chemical dust suppressing agents
may be explored for better effectiveness of dust control system. It shall be ensured that air
pollution level conform to the standards prescribed by the MoEF & CC/ Central Pollution
Control Board.

-

3. Water quality monitoring and prese -

i. - In case, immediate mining s “envisages /infe of ground water table, then
Environmental Clearance shall “become Opéritional or y after receiving formal clearance
from CGWA. In case, mining operation involves ifi water table at a later
stage, then PP shall ensure/that prior appro GWA and MoEF & CC is in place
before such mining operati itersegtion of ground water table shall

. essentially be based on ?' hye

ii. Regular monitoring of the flow rat

* around the mine lease shall jbe
and or streams which are, flowing i : the village; sh
Water Table should be purtured 5o as'not to go-dov oW the pre-mining period. In case
of any water scarci‘i%il he area, e Project Prop i
for their use. A provision for reg
village should be incorporates ;
The Report on changes in 'r- afer ‘.w‘» d qua

- basis to the Regional Office of the Minis GWA
State Potlutinncgontml Board. lh&'" fggf?‘ ﬁg{‘

ili. Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and
quality in and around the mine lease by establishing a network of existing wells as well as
fiew piezo-meter installations during the mining operation: in consultation with Central

. Ground Water ‘Authority/ State Ground Water Department. The Ichort on changes in
Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of thé Ministry, CGWA and State Groundwater Department / State Pollution Control
Board.

iv. The Project Proponent shall undertake regular monitoring of natural water course/ water
resources/ springs and perennial nallahs existing/ flowing in and around the mine lease and
maintain its records. The project proponent shall undertake regular monitoring of water
quality upstream and downstream of water bodies passing within and nearby/ adjacent to the
mine lease and maintain its records. Sufficient number of gullies shall be provided at

“lable.in open dug well located in
i over ground water table.
' I be submitted on six-monthly
‘and State Groundwater Department /

EC Identificatiori No. - EC22B001RJ120378  File No.- 16421 Date of Issue EC - 23/09/2022  Page 11 of 21
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A g . ¥
appropriate places within the lease for management of water. PP shall carryout regular
monitoring w.r.t. pH and included the same in monitoring plan. The parameters to be
monitored shall include their water quality vis-a-vis suitability for usage as per CPCB
criteria and flow rate. It shall be ensured that no obstruction and/ or alteration be made to
water bodies during mining operations without justification and prior approval of MoEF &
CC. The monitoring of water courses/ bodies existing in lease area shall be carried out four
times in a year viz. pre- monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to
" Miristry of Environment, Forest and Climate Change and its Regional Office, Central
Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend
analysis on six -monthly basis.
v. Quality of polluted water generated * mining: operations which include Chemical
- Oxygen Demand (COD) in ﬁ%ﬂﬁ%ﬂ ge and metal contamination in
runoff shall be monit o : i

(DO), pH and Total '

website of the company”as
display board, at a suitab
20012/1/2006-IA.11 (M)

‘the'Company. The circular No.I-
1S ) of Environment, Forest and

| consultation with Central

term basis to augment :
- on amount- of water

" Ground Water F

recharged needs to be submitte émuall}r.
vii. Industrial waste wat€ (Werl er from/the. mine) should be properly
collected and treated s0'ds fo G apdards prescribed from time to time.,

The standards _st)_a]l be n-.l ‘through Consentto QP%E (CTQ) issued by concerned
* State Pollution Control @i’@?}r]‘hs worksop &ffluent shall be treated after its initial
. passage through Oil and grease trap. I ~ ]
viii. The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Regional Office of the MoEF &
CC and State Pollution Control Board.

4. Noise and vibration monitoring and prevention:

The peak particle velocity at 500m distance or within the nearest habitation, whichever is

closer shall be monitored periodically as per applicable DGMS guidelines.

ii. The illumination and sound at night at project sites disturb the villages-in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock ofthe
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and
keeping the noise levels well within the preseribed limits fof day /night hours.

1
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iii.

™

d:lujme : & e S ‘
The ambient noise level should confirm to the standards reeoihas ..

: : | ; prescribed under E (P) A Rul
1986 viz 75 dB (A) during day time and 70 dB (A) during night time. 5

Mining plan:
The Project Proponent shall adhere to the working parameters of mining plan which was
mb:mtt::d at the time of EC appraisal wherein year-wise plan was mentioned for total
eXcavation i.e. quantum of mineral, T burden, inter burden and top soil ete.. No
change in basic mining pro ] _ ' ¢xcavation, mineral & waste
production, lease arca and ofworking (Vizemethodof mining, overburden & dump
management , O.B & ﬂ@ i lineral transportation’ mode, ultimate depth of mining
- etc.) shall not be carried buf witho oval of the Ministry of Environment, Forest
and Climate Change/ SEI onmental impacts, even if it is a
part of approved mining tanted by State Govt. in the
form to Short Term Pefmit (ST any other name.
The Project Proponent shall ge g with Financial Assurance
- approved from Indian B en & Geology as required under
the Provision of the MM : c made there under. A copy of
approved final miné clos an shall be submi in 2 moriths of the approval of the
same from the competént duth¢ oncen ional Office, MoEF & CC/ SEIAA/
SPCB for record and verification. | ;:”"H
The land-use of the mme& arcaat y: Stages'6f !n@n'hg scheme as well as at the end-
of-life shall be governed as ‘pér +th ’ﬁP’Wﬂ ,&[i‘ﬂﬁg Plan. The excavation vis-a-vis
backfilling in the mine lease area and corresponding afforestation to be raised in the
reclaimed arca shall be govemed as per approved mining plan. PP shall ensure the
* monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The compliance status shall be submitted half-yearly to the MoEF & CC/
SEIAA/ SPCB and its concerned Regional Office.
Land reclamation;

The Overburden (0.B.) generated . during, the mining operations shall be stacked at

. carmarked OB dump site(s) only arid it should not be kept active for a long period of time.

The physical parameters of the OB dumps like height, width and angle of slope shall be
governed as per the approved Mining Plan as per the guidelines/circulars issued by D.G.M.S
w.r.t. safety in mining operations shall be strictly adhered to maintain the stability of top
50il/OB dumps. The topsoil shall be used for land reclamation and plantation.

ii. The reject/waste generated during the mining operations shall be stacked at earmarked waste

T

EC Identification No. - EC22B001RJ120378  File No. - 16421 Date of Issue EC - 23/09/2022 Page 13 of 21



iii.

v,

. Of slope shall be governed as per the approfed Mining Plan as’ per the-guidelines/circulars

issugd by DGMS w.r.t. safety in mining operations shall be strictly adhered to maintain the
stability of waste dumps. p " '

The reclamation of waste dump sites shall be done in scientific manner as per the Approved
Mining Plan cum Progressive Mine Closure Plan, <

Thc‘: sl?pc of dumps shall be vegetated in scientific manner with suitabje native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local

stabilization of the dump,

The Project Proponent shall carry oy it in case the dump height is more
than 30 meters. The slope stah% s to concerned regional office of
MoEF & CC/RSPCB. < 4 _

vi. Catch drains, settling t_aﬁ’;h"' | ¢ size shall be constructed
- around the mine working; miners : LDiWaste dumps to prevent run off
of water and flow of sedides rectly i s (Nallah/ River/ Pond etc.). The
collected water should bé uf a, green belt development,
plantation etc. The ¢ ilted regularly, particularly
after monsoon season, ¢ il pr : " | :

vii. Check dams of appropriate §ize, gradient and figth shall be' constructed around mine pit
and OB dumps to prevent stormiu and s w intg adjoining water bodies. A
safety margin of 50% ¢ : i tures over and above peak
rainfall (based on ' ic mine and its adjoining area
which shall also hefp'i eriod thereby allowing proper

* settling of sedimen s shall be constructed at the
comers of the garland drains, ", RS

viii. The top soil, if any, shall arily.be stored at -'::.i.. site(s) within the mine lease
only and should not be kept ﬁr}gghz | for-long., The physical parameters of the top soil
dumps like height, width and' angle of lobe 5 governed as per the approved Mining
Plan and as per the guidelines framed by DGMS w.r.t. saféty in mining operations shall be

"~ strictly adhered to maintain the stability of dumps. The topsoil .shall be used for land
reclamation and plantation purpose.

7. Transportation:

habitations. In such cases, PP shall construct a ‘bypass’ road for the purpose of
transportation of the minerals leaving an adequate gap (say at least 200 meters) so that the
adverse impact of sound and dust along with chances of accidents could be mitigated. All
costs resulting from widening and strengthening of existing public road network shall be
borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed in
consultation with nodal State Govt. Department only after required strengthening such that
the carrying capacity of roads is increased to handle the traffic load. The pollution due to

s L S
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transportation load on the environment will be effectively controlled and water sprinkling
will also be done regularly. Vehicular emissions shall be kept under control and regularly
monitored. Project should obtain Pollution Under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers, A :
ii. The Main haulage road within the mine lease should be provided with a permanent water
. sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other areas of dust
generation like crushing zone, material transfer points, material yards etc. should invariably be
provided with dust suppression arrangements. The air pollution control equipments like bag
filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers, belt-
conveyors and other areas prong fo air pollution. The belt conveyor shoyld be fully covered
- to avoid generation of dust while transportation. PP shall take necessary measures to avoid
generation of fugitive dust emissions. : :

8. Green Belt:

i.  The Project Proponent shall d:wﬂ-@gﬁ-ﬂjm wide safety zone all along the mine
lease boundary as per the id lines of CPCB in o’x&;‘r‘tﬁ‘ pollution emanating from
mining operations within hewhole Greeiibelt shalf be developed within first 5 years
starting from windward sid actiy "tfﬁbgppmmt of greenbelt shall be
governed as per the EC granti 2 \ [cspe tive of the stipulation made in
approved mineplan. R\

il. The Project Proponent shz on'‘in’backfilled and reclaimed area
of mining lease, aroun N community areas etc. by planting
the native species in col ént/ Agriculture Department/
Rural development department A ¢ Department/(Gram Panchayat such that only
those species be selected w are‘'of use 1o, the eople, The CPCB guidelines in this
respect shall also be'adheé 1¢ densify of ee be.around 2500 saplings per
Hectaré. Adcquatc%( ' on 4nd caze of trees.

iii. The Project Propon  arrafigements for livestock feed by
developing grazing la.rﬁ_-)yi \ areas which are coming within the

; _bgannc in consultation with the
roponent. should essentially implement the

e

mine lease. The +tl«n:wlopﬁ'1?§|
State Government, In thi ‘
directions of the Hon'ble Squi-'ﬁ.&‘l qq”ull 'tu;'tq@r&“tn acquisition of grazing land. The
Sparse trees on such grazing ground, which provide mid-day shelter from the scorching sun,
should be scrupulously guarded/ protected against felling and plantation of such trees should
be promoted. :

iv. The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-1 species during mining operation. A

- Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be
taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life
Warden of the State Govt.

v. And implemented in consultation with the Staté Forest and Wildlife Department. A copy of
Wildlife Conservation Plan and its implementation status (annual) shall be submitted to the
Regional Office of the Ministry/, BRSO, L e T

9. - Public hearing and human health issues: : |

i. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well

- as Periodical medical examination of the workers engaged in the mining activities, as per
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1l

. shall also carryout
' 14 uideines. The records shal be maintained properly. P8 S LS o
the DG ‘onalguhﬂal‘h check-ups in respec “hall be undertaken once in s1x months and

1 eok= be sent
diabetes, habitual :;mhnf&u . n'f;::sﬁﬁ e, A status report on the same may
remedial/ prev

sary : A [Cyearly basis.' :
o MoEF & CC/ SEIAA/ Regional Qffice mdDGMi;:ﬂtﬁJk towards *Zero Harm" from
to MoEX = ent must demonstrate commitm t (HRA) for identification
e e e Pmﬁ:s and carry out Health Risk Aﬁﬁ:ﬂfﬂ:jnand determine i

their m,'lmﬂg ds and HSSEESH their pﬂ-tﬁﬂﬁal I?Sks to h dn mmm‘l.miw. The
kgl S to protect the health and wellbeing of workers and nearby

systemati f the HRA. The HRA for
proponent shall maintain accurate and i e t}lvlalaria, Tuberculosis, HIV,

. Health and
The proponent ;h iﬁmﬂﬁ: ‘I’:rland wasting, not to defacal;: ﬁ cﬁ;ilrcoi;- u"::ﬁ“};;; el
B e (Providing Sanitary Napkin nd thereafter every five years.
) Eﬂ?ﬂ;ﬂ'ﬂu‘baﬁ.ﬂ lmeHRA a _.; _‘ﬂlﬂ i y l't-.u e WhiCh be a paﬁ QfHRA
iii. The Proponent shall carry ol /USEURE 228 oo an ible, and the tests and

and include Biological (MopiORTE ‘Ray ¢hest; For Noise Audiometric;
investigations relevant to n__i?, D )

e e

Blodidl .".'_-':!:-.. thalm ll:'rgiﬂ Asscssmi:fl'lt af:;
for Lcad Ao # Neurd Assessment by e CMﬁﬂd'NGllfﬂl?glsﬁ R
Mmgmw: . j RloodyFor Inorganic,Chromiums Fortnightly skin nspection

ﬂﬂﬁm forearms by a/responsible.person. Except routine tests all tests would be

carried out in a Lab accred 1___::"3' by NA
30 years, including thé Tesulté of ¢

record of exposure due'ta
Aluminium. Iron, Man

anese, Chromiuny;“bead, L “need 1o’ be handed over to the
Mining ¢ in casethelife of the mine is S 30 years, It would be
obligatory for the State Mines Départix Tang ts for the safe and secure
storage of the records ﬁc.l ding X-Ray n%?d-llay will be accepted for
record purposes and not the digital®ong  criteria (17 x14 inches and
. of good quality). O

Aen

iv. The Proponent shall maintained a“réeordl o

ealth Surveillance must be kept for
P al examination and tests. The

L AT
F‘Tfmxﬁrmancc indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it should

stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line X-Ray
should not show any capacities ,(c) At the end of their leaving job there should be no
Diminution  in  their Lung " Functions Forced Expiragory - Volume  in, one second
+ (FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has o be
adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (¢) they should not have developed any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any body

part. The record of the same should be submitted to the Regional Office, MoEF & CC/
SEIAA annually along with details of the relief and compensation paid to workers having
above indications. '

v. The Project Proponent shall ensure that Personnel working in dusty areas should wear
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1%

protective respiratory devices and they should also be provided with adequate training and
information on safety and health aspects,

vi. Project Proponent shall make provision for the housing for workers/labors or shall construct
labor camps within/outside (company owned land) with necessary basic infrastructure/
facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical
health care, creche for kids etc. The housing may be provided in the form of temporary
structures which can be removed after the completion of the project related infrastructure.
The domestic waste water should be treated with STP in order to avoid contamination of

. underground water. :

vii. The activities proposed in Action plan prepared for addressing the issues raised during the
Public Hearing shall be completed as per the budgetary provisions mentioned in the Action
Plan and within the stipulated time frame. The Status Report on implementation of Action
Plan shall be submitted to the concerned Regional Office ol the Ministry along with District
Administration. , i L A T .

10.. Miscellancous: ~ P =

i.  The Project Proponent shall ital
area once in five Irpose.
concerned Regional Ofﬁéﬁ " tH

-

1d 0863 land cover) of the entire lease
%mandsubmn a report to

of start nfiandﬁs\rel WO

ii. The Project Proponent s hall sul i, _ ance cports on the status of the
implementation of the Stipulate tal safeg the MOEFCC & its concerned
Regional Office, Centrg - d and Sta lution Control Board.

3 ied manpower should be
sxecutive shall directly report to
HI ronmental Scientists and
fo RO, MOoEF & CC/ SEIAA/

iv.. A sgparate ‘Environme
set-up under the control
Head of the Organiza
Mining Engineers -': :
SPCB. Ay Y S N

v. The MoEF & CC/ SEIA) B’ shz moniter~compliance of the stipulated

. conditions. The “project ould.extenid full cooperation to the MoEF & CC/
SEIAA/ SPCB officer(s) by fumishing the requisite dafa  information / monitoring reports.

vi. Project Proponent shall keep the funds ‘earmarked for environmental protection measures in
a separate account and refrain from diverting the same for other purposes, The Year wise
expenditure of such funds should be reported to the MoEF & CC/ SEIAA/ SPCB and its

Q

concerned Regional Office.
ditional conditions recommended in view of OM dated 9 of th oEF & CC
(applicable where the pro alls with distan f 10 Km from the boun f

National Park/ Wildlife Sanc and ou notified ESZ): :

I The mining activity should be carried out in a manner so that the water regime/system of the
sanctuary is not disturbed. The mining activity should not adversely affect any existing water
course, water body, calchment ete. The PP shall while carrying out mining activity ensure -
compliance of the provisions of Air (Prevention and Control of Pollution) Act 1981, Water
(Prevention and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986
so that the wildlife in the area is not adversely affected. :

i # 1 ':‘
- g Vi
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2. The processes like blasting, drilling, excavation, transport and haulage resulting into noise,
should be carried out in such an manner so that such activities do not disturb wild animals
-and birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits.

3. The mining activity should not create any obstacle in the way of free movement of wildlife
and adversely affect wildlife corridors. ‘ : :

4. The mineral waste/ slurry should be dumped only at the designated places only and such
waste dumps should be reclaimged in accordance with the! conditions of ‘the mining plan/
"consent issued by the RSPCB under the Water and Air act. :

5. The PP shall cooperate with the concerned DCF, Wildlife in their efforts towards protection

* and conservation of wildlife in the Sanctuary/ Park.

6. The PP shall ensure that the transporter and labor employed by him should not damage flora
and fauna in the ESZ and the Wildlife Sanctuary/ National Park.

ditions ap plicable IS

2018 of the MoEF&CC ;
nd g by way. comply with all the statutory
requirements and judgment of the-Hon'ble:§ urt dated-02.08.2017 in the matter of
- Writ Petition (Civil) No.% 4¢ of India & others before

grant of ToR/EC. The under
any such violation in
2. In case of violation of 2
terminated forthwith. * J :
3. The environmental clea ance will o
‘complies with all '

f-: .: me the PIOj'QCl Prop(mcnt
of the Hon’ble Supreme Court

dated 02.08.2017 in 14 of 2014, Common Cause V/s
Union of India & others, ' s N

4, The department of Miﬁ,_gs hat th e, mining operations shall not
commence till the entire comper any“for illegal mining, is paid, by the

Project Proponent through th epartment-of Mines ‘ eology, in strict compliance of the
judgment of the Hon'ble Supremeé’Caurt daiéd, 02:08:3017 in the matter of Writ Petition
(Civil) No. 114 of 2014, Common Cause V/s Union of India & others, :

ADDITIONAL CONDITIONS: :

The PP shall conduct the vibration study from CIMFR or any other recognized institution
of repute which is approved for carrying out such types of study before the commencement of
project and submit its report along with mitigation measures to State Board (at the time of
consent) and IRO, MoEF&CC with compliance report of EC conditions. 5 :

The mining attivities are in'hﬁﬁi'ng Plan therefore project proponent shall ensure that
required permission of DGMS for blasting be obtained, taking into account the number of blasts,
timing of blasts, mechanism of blasts, strength of blasts with in a finite time duration, for the
project. The project proponent shall ensure that blasting shall be limited to the minimum possible
extent and that the blasting shall not impact the nearby structures, sensitive areas and the human

habitat. %
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GENERAL CONDITIONS
1.

P
! 'y

That the grant of this E.C. is issued from the environmental angle only, and does not absolve
the project Proponent from the other statutory obligations prescribed under any other law or
any other instrument in force. The sole and complete responsibility, t0 comply with the
conditions laid down in all other laws for the time-being in force, rests with the industry /
unit / project Proponent. Any appeal against this environmental clearance shall lie with the
National Green Tribunal, if preferred, within a period of 30 days as prescribed under section
16 of the National Green Tribunal Act, 2010. i -

No further expansion or modifications in the project shall be carried out without prior

“approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of

deviations or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to add mj.cfh;t_ipn%“]; ) otection measures required, if any.
The implementation of the projeg Vi§-a-Vis envi il action plans shall be monitored by
“MoEF Regional Office at now’! R [A

ly compliance status report

shall be submitted to mont : i,

The EC is liable to be reje ase it ! - PP has deliberately concealed and
furnished false and misleading ationt or.data which'is material to screening or scoping
or appraisal or decision on thea i y ;

The project authorities shall inforn teglofal Officg at Lucknow / RSPCB / CPCB
/ SEIAA, Dep of En ¢ of Rajasthan, Jaipur and the date of

financial closure and final approval Xt : y.the concerne: ities and the date of
start of theproject. 1% N\ jid > =5

Officials from the Departmefit, of ment, Governmefit of Rajasthan, Jaipur/ Regional
Office of MoEF, Lucknﬁ%' P d_be m:m’itﬁring the implementation of
Environmental safeguards shotld be giverfull € peration, facilities and documents/data by
the project Proponents during’ th ir| inspectic | VA’ complete ‘set ‘of ‘all the documents
"cubmitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow /

. SEIAA, Department of Environment, Government of Rajasthan, Jaipur / RSPCB.

The Authority reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the
provision of the Environment (Protection) Act, 1986, to ensure effective implementation of
the suggested safeguard measures in a time bound and satisfactory manner.

The project Proponent should advertise in at least two local Newspapers widely circulated in
the region, one of which shall be in the vernacular language informing that the project has

‘been accorded environmental Clearance and copies of clearance letters are available with the

Rajasthan State Pollution Control Board and may also be seen on the website of the RSPCB.
The advertisement should be made within 7 days from the day of issue of the clearance letter
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under the vigions of water
be enforced among GRS SRR mg;mdcgnuol of

(Prevention and Control of Pollution) Act, 57, Act, 1986, the Public. Liability

: tection)

& ~ation. 2006, along Wi X
(Insurance) Act, 1991 and AT an:lg'wild Life angle including clearance

10. The PP shall obtain prior clearance form fo of Wild Life Gf applicable). 1t 13 further

S sning SORER e Nm{énﬂces not necessary imiply that Forestry and Wild Life

) i stated that grant of EC e
c;;;g::r“ialll be granted to the l!aiojc:ct and that proposals 'for In.‘:restry ;:;d :.wﬂdt:: me
21mc¢ will be considered by the respective authorities on their ments and 151011 =

" The investment made in the project, if any based on EC so granted, in anticipation

clearance form Forestry and Wild Life be entirely at the cost risk of the PP and

9. The above condition shall

e ad :
EFISE].AAshallnnthe ¢ in this reg; ] ='-_l-rn :
1 !-}dh(: SEIAA, Rajasthan may 1€voKe,0! Sispend the'elea of any of the
iti i1snol s atisFactory: e j
above conditions Yy N ‘ o RN T

12. Main haulage road should be
regularly wetted with watg
‘invariably be provided wi
facilities the system shop
system to suppress fugitil _

13. Periodic monitoring of ambien
NOx monitoring. Log¢atiol
-meteorological data, . Topog

h nate ial transfer pﬂm should
1z system. In case of Belt- conveyors
dust; Use of effective sprinkler
PO PMNW

gt far,PM10, PM2.5, SPM, SO2 and
shall be. degided based on the
Lif &3 ecologically seusitive

 targets and frequency ‘of m tation with the Rajasthan State
pollution Control Board (RPCB). ata's0 collected shall be regularly

submitted to the RPCB/CPCB incliiding *Regionaloffice, Lucknow.

14. Personnel working in dusty aréds shall wear p qcﬁge;@smmmry devices they shall also be
provided with adequate training and information G safety and health aspects.

15. 'I:hi:' ambient noise level should confirm to the standards prescribed under E (P) A Rules, 1986
viz 75 dB (A) during day time and 70 dB (A) during night time. :

16. The PP shall submit an environmental statement for the financial year ending 31st March in
.Form-V as prescribed under the environment (Protection) Rules, 1986, as amended subsequently
on or before the 30™ day of September every year, to the Rajasthan State Pollution Control
MSEMA and shall also be put on the website of the company along with the starus of
cum.]:rlulixlm of environmental cleararice conditions and shall also be sent to the Lucknow
‘1;;1;0-:; s :?:;n;f MbEFfSElAz?- h}: ;e-mml as well ais harti! copy dn.'lg.lr s.iglnedI by competent

17. The Mining Department will ensure that while executing the mining lease, if the mining lease
forms a cluster of total area of more than 5.0 ha, in accordance with EIA notification dated
15.01.2016 and 01.07.2016, then such mining lease will be executed / registered only after public

+
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|52

hearing has taken place for the entire cluster and’ there has been EIA/EMP study of the whole
cluster. TMMJmngDepamnmthﬂmhermmethatmwsuiECmalmubtamdbymch
mmglﬂsuholdﬁ{s)mthaclusﬁar ” ; = .

18. Th:MmmglmholdashﬂLaﬂucmsmgmmngomhms,mdaﬂker&mmgﬂwmmg
area and any other area which may have been disturbed due to his mining activities and restored
the land to a condition which is fit for growth of fodder, flora, fauna etc.

19. This EC is being issued on the condition that the applied area is at a distance of more than 50
metres from the boundary of the closest forest area as stated by project proponent in Form I,

' (P.K. Upadhyay)
Member Secretary,
SEIAA, Rajasthan.
No. F1 (4)/SEIAA/SEAC-Raj/Sectt/P aipur, Dated:
Copy to following for information :
1. Deputy Director, Integrated*Regional ; vironment, Forest & Climate

Change, Govt. of India, A 209:6& % ANy, Mahatma Gandhi' Road, Jhalana

3. Sh. Rajeeva Swarup, 1AS ), 101, Aravalli Bhawan, Jhalana
Institutional Area, Jaipur.
4. Dr. Suresh Chandra, IFS (Retd.)
Institutional Area, Jmpw

3, Aravalli Bhawan, Jhalana
) p for information & necessary
&Comolmmpur.

avironment, Forest & ﬁmw
_ ,,wmtm-nmus

9. LA., SEIAA, Jaipur with the direction weisrtopy of\his Environment Cléarance on the
w’:bﬁltﬂ. L T". !'t' "ﬁﬁ"k >
: .y 4
a - : { + 2 . : 1 !
i BN ' M.S. SEIAA, (Rajasthan)
. : . Signature Verlfied
Digﬂaﬂy signe }
- . 0 ¥ 4 0 : ?ag
- = ik é r—34 t ) ¥ M ecratag
~ ', Date: 44:23 PM
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Project Memme: Iron Gre Mining Progect. (ML No, 10/98)
Stote RAJASTHAM :
Subrmissidn Dote: 22{07/ 2024

single Window Number SWBsEaf00e
Proposal Number: SIAfR) i) sBEI58 2074
Current stotus: [ —

Applféution for Transler of EC- Form-7

Basic Details
L Details of Project

LL. Froposai No,
12. Name of the Project

2. Detalls of the Company/Organization/ User Agency
2.1 Application filled by
2.2. Whether the change of ownership is involved?

2.3. Transferar (Holder of earlier £c)
e
2.3, Narrie of the Company | Or;uni:aﬁonfmtr uganr."_.r!
2.4. Registered address
2.4.1. Door/ House N, Strest Number and Narme
2.4.2. village [Town f City
14.3. state
2.4.4. District
24.5. Pin Code
2.4.6. Landmarks !
2.4.7. E-mail oddress
2.4.8. Landline Number

2.4.9. Mobile number

-

25, LegalStatus of the Company / Organisation | Uder Adency

3. Transteree (To whom the transter of EC |5 being sought)

3.. Name of the Company | Organization/User agency

254435

Iron Ore Mining Project, (ML, No. 10/98)

Tronstercs
Yas

£ L

M/S Nitkanth Concast Pyt Ltd

Front of Jhanda Chauk, Maji Furniture, Gandhidham, Kutch, Gujorot

Gandhidham

GUJARAT

KACHCHH

3702m "
nfa
lrodelinkmahi@gmail com
N/A.

8825233337

Private Limited

MEHI TRADELINK

Note: I the User Agency/ individual name does not exist then kindly register

32. Registered Address

3.21. Door/ House No, Street Number and Name
3.2.2. village [Town / City
3.2.3. state

Plot no 320, Ward 12-C, Ulashah Nagar, Gandhidham , kachchh

et

Gandhidham

CUJARAT



b mont e o™

~ 324 pistrict . _ KACHCHH “
3.2.5. Pin Code . ' 370201 |
3.26. Lnn:imuh NfA
3.27. e-mail oddress tradelinkmahi@gmail com
3.2.8. Landline Numbegr ) N/A
3.2.9. Mobile number | 4 8825233337 G~ 21 .

- -
-

3.3. Legal Status of the Company | .Orgnnlluthn / User Agency 1Wu®fmmn

4. Details of the person making application

4.1. Nama of the applicant NIRAY PRADIPBHAI MEMTA
4.2, Designation PARTNER
4.3. Correspondence Address : . : 3
4.3.1. Door/ House No, Street Number and Name ‘ Flot no 320, Ward 12-C, Lilashah Nagar, Gandhidham , kachchh
4.3.2. Village [Town / city Gandhidham
4.3.3. State ) GUJARAT
434, District i KACHCHH
4.3.5. Pin Code ) T oy 70201 f
438, Lﬂn;lmwlt: Nfa
4.3.7. e-muail oddross i trodelinkmahig@gmall.com
4.3.8. Landline Number N/A
4.3.8. Moblle number 88268233337

5. Location of the Project or Activity

5.1 Upload KML : : neelkanth kmikmi
ToposheetNo, State/uT District Sub District Village Plot/survey/Khasra No.
G4300 RAJASTHAN Jhunjhunun Udaipurwati MANAKSHA
5.2 Remarks ) : N/A
: ; - -
3 L (34 E
Project Details

6 ::atog'pry of the PrquWty
& Whether multiple items (Components) as per the notification

A involved in the proposal? e
5.11. ltem No. as per schedule to Ela Notification, 2006 NfA
5.12. Capacity : Nfa ¥ N =
8. Catagnrynltnepm}octmpnriuﬂotﬂbuﬁmme Bl
7. Details of Prior environmental elearance ;
7. MOEF&CC | SEIAAFile No. ' ; 542 r
7.2. Date of lssue of Prior environmental clesronce ' * 23-09-2022

7.3. Copy of EC letter . sc.pdl



i \ur

1 (= 3

'?.Mwumiﬁdrumfcqﬁgcncﬁ.mjhm:hrmmqgarﬁu ;lu B i : LI
4. EC hosbeen obtaineds '

7 Briet hote on the chronalogy of the clearances m'_i!mbuqtmnt

- amendments/corrigendum transters, if any. brief nota on chronology.pat
5
Activity Details
7. Status of implamentation of Project or Activity
7.1. Status of Implementation of Project or Activity? ' m’ Is operational for compiete components/units envisaged in

7.1 Relerence Number of latest Consent abtained from F[lﬂnﬂl M‘K-I,‘i}‘“ﬂ'lu{ udciipw) /44(1)/2009-2010 /533-544

SPCB/utPCC
712 Date of jotest consent issued i i 31-10-2022
= 4 o | Ry 4 ol
7.13. validity of latest consent {vialid up to) oy, 30-1-2027 * : i
7.1.4. Upload copy of latest consent order ctopdl
Enclousers

8. Documents to be attached

8.1. No Objection from the transferor annexure | _noc from transferor pdf
8.2. Undertaking by transferee stating regarding acceplonce of - g
the terms and conditions under which the Prior Environment ¢ annexure i_undertaking of transferee 2 pdf
Clearance was gronted,
83 cnpvdrmnwﬂmmmhmwnmtuummm lease doc.pdf
grantad. i :

9. Additional Information ; wiey . v TR YT
5. No. Pocument Nome Remark Document

10. Undertaking

m. ﬂrh--wgmmmgmlh-duumdﬁqmmmgmnlhaappnmﬁmmmhnwnmuummmﬂmﬁhwm.pwh-ﬁﬂcmdmmm‘
tﬂclprnlnthmmdh'n‘mnl'amﬂmmhnammqmmmhmlmmu}amnndd-um-ymﬂmm“mwh-
mnmmwm-wmmWM|mwmmmmmﬁmmm;mnmmmwup

-

10.2. Marme of the person making opplication  NIRAV PRADIPESLA MENTA

0.3, Cesigoation PAETHER
0.4. Comparry LA TRADELINK
W5 Address Phol no 390, Word D-C, Likeshoh Nogor, Gandhidhar , kochchiy

0.8 Date 2fori2024

™
a5
=



Regional Office Jhunjhnu
e Rajasthan State Pollution Control Board
J————— CP 1-90, Automohbile Service Sector, RH-2, RI1CO, Jhunjhnu
% Phone: 01592-295461Fax: 01592-295461

Registered

File No F(Mines)/Jhunjhunu{Udaipurwati)/44(1)/2009-Z010/533-534
OrderNe  5022.2023/Jhunjhnu/94 - Date:  31/10/2022
Unit Id : 8,265 e 'y, c : { ' p E -

M/s Neelkanth Concast Private Limited[Old Name Bajarang Kumar Bansal)
V.P.0.-Maonda, Maonda 1

Tehsil : Neem Ka Thana District : Sikar

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Major Mineral Mine at near ' Village-Bagoli,
Tehsil-Udaipurwati, District- Jhunjhunu (M.L.No-10/98 ). ﬂ

Refl: (i) Your application dated Z8/09/2022
(ii) Received on 28/09/2022
{iii) Received at Head office on 27/09/2022

Sir,
In view of the details submltted wde your above referred application/ documents, the

Consent to Operate under Section 21(4) aof Air [Prevanpun & Control of Pollution)
Act, 1981 is hereby granted for Cdrrping minmg activities. This consent is’ subject to the
following stipulations:-

1 That this consent is being: granted in favour of M/s. Neelkanth Concast Private
Limited(0ld Name Bajarang Kumar Bansal), a Mine of Major Mineral having
M.LNo-10/98in an area measuring 4.9450 Hectares at/near Village-Bagoli
,Tehsil-Udaipurwati,District-Jhunjhunu.

2 Thatthis consent is valid for a period from 31/10/2022 w0 30/09/2027

3 That this consent is valid for following mining activities :-

Mineral ", Permitted Mining Capacity
! 1 IRON ORE 150700.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
. 2009 with respect to National Ambient Air Quality standards.

-

f. p

»
e * N,
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Regional Omce]hunjhnu t o ’]

e Ra]asthan State Pollution Control Board
R ' CP1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
W ~ ** Bhone: 01592-295461Fax: 01592-295461 ~ '

Registered

File No F(Mines)/Jhunjhunu(Udaipurwati)/44(1)/2009-2010/533-534

OrderNo  5022-2023/jhunjhnu/94 Date: 31/10/2022

Unit I1d : 8265

5 That this consent to establish/consent to operate is only for carrying'out mining of
mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to ‘establish and/or consent
,to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

& That this consent, to operate is being issued for mjlling ﬂcﬂvity with a
production capanty of 1,50,700 TPA. )

7 That unit $hall not exceed pmductlnn capacltf 1507001‘?& wlthuut prlur
Environment Clearance & comply with the MOEF, GOl nnﬂﬁmﬂun dated
09-09-2013.

8 That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA,
Jaipur vide letter ne, SElAA vide letter
no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B1(20701)2021-22
dated 23.09.2022 shall be strictly complied with, _

9 That lessee shall not extract the mineral more than the quantity
mentioned in the approved mining plan and also not extract the mineral -
without prior obtaining consent to operate from the Board.

10 That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the minlng plan/eco-friendly mining plan) shall be
implemented.

. 11 That the lessee should check the water channels in the mining lease area

clear/clean them before the fains staft. Water shodld flow in its' natural

. path and there should be no obstruction created by way of mining
activities.

12 If diversion of water chinnels becomes necessary due to the availability
of mineral in the lease area at a particular location only, new drains
following the contours be constructed by the lessee, so that water flows
unobstructed to main water bodies/ponds/tanks /natural reservoirs.

13 That this consent is being issued with the condition that PP will install a
minimum of 3online ambient air quality monitoring stations within 6
months from the date of issuance of this consent, in compliance with the
terms and conditions : specified for Air Quality = Monitoring and
Preservation specified in the Environment Clearance mentioned

! previously,

Page 2 of 4




Regional Office Jhunjhnu | od

_ Rajasthan State Pollution Control Board
f— CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
@ Phone: 01592-295461Fax: 01592-295461

Registered v

FileNo | F(Mines)/Jhunjhunu(Udaipurwati)/44(1)/2009-2010/533-534

OrderNe  2022-2023/hunjhnu/94 Date:  31/10/2022

Unit Id : B,265

14 The overburden should: not be dumped in such a manner that it flows
with water in the nearby Eatnks. reservoirs, . and (ponds etc. the lessee

P should d'ui'iip the overburden’in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
Season.

15 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time

being in force.

16 That this Consent period shall be coterminous with the validity of mining
lease,

17 That all other general conditions, enclosed as Annexure shall be strictly complied
with. . i

18 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure, Further, the mining unit will comply with the provisions of
the Air (Prevention & Control m" Pollution) Act, 1981and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act. i i _ )

: @ L8 2t { 2 '

* 19That the grant of this Consent to Operate is issued from the environmental angle

only, and does not absolve the project proponent from the other statutory

obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other

laws for the time-being in force, rests with the industry/ unit/ project proponent.

20 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder. ' s

21 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law- or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the tirhe-beiug in force, rests with the industry/unit/project
proponent - Lol i : - il ; '
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Regional Office Jhunjhnu . t 9 \

- Rajasthan State Pollution Control Board
—_— CP 1-90, Automobile Service Sector, RH-2, RIICO, Jhunjhnu
‘@ Phone: 01592-295461Fax: 01592-295461

" LI T - REEiStB.l"Ed ( ’ J
File No F(Mines)/Jhunjhunu{Udaipurwati)/44(1)/2009-2010/533-534
OrderNo  5022:2023/Jhunjhnu/os Date:  31/10/2022
Unit 1d - 8,265

Encl: As Above

& Yours sincerely,
i Regional Officer
(A):  Copy To:-
1 Master File.
- ! = i
- ¥ | ' =
Regional Officer

Page 4 of 4
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TAX INVOICE

(ORIGINAL FOR RECIPIENT)

IRN - aScdb3fBd4adi0ed89db13a11e9962{dES6a00d1a343F8T-
23a188b02ced27f74d
Ack No. : 172415085976544
Ack Date  : 30-May-24
Vision World Tech Pvi. Lid.- (from 1-Apr-2022) Invalce Nao. e-Way Bill No, | Datad
A-15 Jai Ambey Nagar, Tonk Road GST-2024-250410 30-May-24
@ Jaipur. Rajasthan Delivery Nate Mode/Terms of Payment
GSTIN/UIN: 08AADCVTEI6P2Z6
State Name : Rajasthan, Code : 08 Raferance No. & Date. Other Referances
E-Mail : admin@visionworldtech.com T
Buyer (Bill to) Buyers Order No. Dated
MAHI TRADELINK
Jhunjhunu,  Rajasthan, 333801 T A it -
GSTIN/UIN : DBAAPFMTEBOZK1ZA
State Name : Rajasthan, Code : 08 Dispatched through Hasmneon
Place of Supply : Rajasthan
- 3 ' ; : Terms of Delivery
= o ! : " I b ! "
=] " Descriplion of Goods GST | Quantity Rate per Amount
Mo Rate
1 | Ambient Air Quality Monitoring Syste 802750 18%| 3 PCS,|18000000 PCS| 5,40,000.00
50X
NOX
PM 10 PM 2.6 i
CGST o 48,600.00
SGST 48,600.00
d
-~ L B g i
Total 3 PCs. ¥ 6,37,200.00
Amount Chargeable (in wonds) : E &OCFE
INR Six Lakh Thirty Seven Thousand Two Hundred Only
HSNISAC Taxable CGST SGSTIUTGST Total
Valua te Amount Rate Amount | Tax Amount
| 902750 | 5,40,000.00 8% | 48,600.00 9% | 48,600.00] 97.200.00
Total | 5,40,000.00 48,600.00 48,600.00| 97,200.00

Company's PAN
Daclaratian

Terms & conditions : _
Paymant Should Ba Made By Afc Payes Chege or D.D.In Our
Favour

Mo Responsibility For Loss/ Breakage s Unbroken During Transit
By Us

Warranty Only For Mfg. Defect.No Warranty Against Burry/
Physical Damage :

o e Sk o e Tk Bk Evcagat s il gV o i * Cheps Boueciy e s 00 Evey e

- AADCVTE96P2 :

Tax Amounl (in werds) : INR Ninety Seven Thousand Two Hundred Only

Company's Bank Details

Bank Name : ICICI BANK JPR

Alc Mo. 1 023505500446

Branch & IFS Code:. JAIPUR-VAISHALI NAGAR & ICIC0000235

. . for Vision World Tech Pvt. Ltd.- (from 1-Apr-2022)

SUE,,IEC’I;TD JAIPURJURISDICTION A 1 L &

— Authorised Signatory

. This is a Computer Generated Involce



TAX INVOICE

(DUPLICATE FOR TRANSPORTER)

RN  a5¢4b3184a300489db13a1109962(d896e00d1a343167- =
e3al88b92ced27ra74d
Ack Mo, . 0 172415085976544
Ack Date : 30-May-24
Vision World Tech Pvt, Lid.- {from 1-Apr-2022) _ |Involce No. e-Way Bill No.
A-15 Jai Ambey Magar, Tonk Road GST-2024-250410 30-May-24
@ Jaipur. Rajasthan = ; Delivery Nota Made/Terms of Paymant
©  GETIN/UIN: 0BAADCVTE96P226 : 3.5
State Name : Rajasthan, Code; 08 2 Reference No. & Date. -~ |Other Relerences
. E-Mail : admin@visionworldtech.com'
Buyer (8ill to) Buyers Order No, Dated
MAHI TRADELINK ' 3
KHASARA NO 957, NO, BAGOLI, Ramnagar, i N
Jhunjhunu,  Rajasthan, 333801 PRI IR, Ear R
gﬂ:'ﬂ:mlma Wﬁa mih:?gﬁuzdl':!%; Dispatched !ﬁn:uuh Destination
Place of Supply : Rajasthan
Terms of Delivery
=] - Dascripion of Goods G| GST | Quantity Rata per Arnount
No. ) Rate k
1 |Ambient Air Quality Monitoring Syste 902750 18% | 3 PCS.|1.80,00000|PCS.| 5,40,000.00
S0x .
NOX
PM 10 PM 2.5 ;
; Yo 5 L CGST ﬂ.m.ﬂﬂ
SGST 48,600.00
~Total 3PCS. ¥ 6,37,200.00
Amount Chargeablé {in words ) - E.£0E
INR Six Lakh Thirty Seven Thousand Two Hundred Only
HSMN/SAC Taxable CGST SGST/UTGST Total
Value | RHate | Amount | Raite | Amount | Tax Amaount
802750 | 6,40,000.00 9% | 48,600.00 9% | 48,600.00( 97,200.00
F Total | 5,40,000.00 48,600.00 48,600.00 97,200.00
Tax Amount {lﬂ words) 7 INR Ninety Seven Thounnd Twu Hundred Only | A AT F
Company’s PAN ¢ AADCVTEIEP2
%Iﬂm Company's Bank Details
o Bank Name - ICICI BANK JPR
?:m Should Be Made By Alc Payee Cheqe or D:D.In Our Alc No. K potensiot

No Responsibility For Loss/ Breakage s Unbroken During Transit
By Us

Warranly Only For Mfg. Defect. No Warranty Against Burn/
Physical Damage

e e S B T ok Exchagd s WA S Chesp@24% Al s Cooe B O R S0 Every Tiow

Branch & IFS Code: JAIPUR-VAISHALI NAGAR & ICICO00D2Z35
for Vision World Tech Pvi. Ltd.- (from 1-Apr-2022)

Authorised Signatory

SUBJECT TO JAIPUR JURISDICTION
This le 8 Computer Generatad Involce



b

F-272, BLOCK-F, VAISHALI NAGAR, JAIPUR, RAJ. - 302021
Ph.: 9413621740, Email: paridhienvironmentconsulting@gmail.com
CIN: U74999RJ2021PTC078151, PAN: AAMCP4659D
GSTIN.OBAAMCP4659D124, ARN-AA0808224513843

Invoice No: 2023-24/021
Invoice date: 10/04/2024

Name: NILKANTH CONCAST PRIVATE LIMITED,

GST IN: 24AABCNSS00A1Z5
ADRESS: AT VILLAGE BAGHOLI, OFFICE ADRESS:NILKANTH HOUSE, First Foor, 403, Ward-6C,
Opposite Om Cineplex, Adipur I(ut:fh-Gu arat-370205

IPLANTATION OF
GREEN PLANTS IN
MINES LEASE SITE IN
VILLAGE BAGHOLI

|o9ss 501|175 87675 87675

For PARIDHI
ENVIRONMENT
CONSULTING INDIA PVT

RIS GRS
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- ; a8
HiNT TREN Government of Lidia
. Ay Minisiry of Mines
aTedr @ =R bl Indian Bureau o Mines

“ (Office of the Regional Controller of Mines.
Makhupura Industrial Aren Aymer- JUSHUL
Ph-145-2695163 / 2695476 Fax- 2095202

e @ s @ FEie
AR HOIE A3 Y 305002
-9 ro.ajmer@ibm.gov.in

#. 584(4)(3)(1908) /. 2022—ErETA 3o faare - 08/07/2022
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Sub ; Approval of Review of Mining Plan along-with Progressive Mine Closure Plan in respect
“ “of Bagheli Mining leasg for Iron Ore mineral near village Bagholi, Tehsil Udaipuriwati,
District Jhunjhunu, Rajasiﬁan over an area of 4.945 heer., ML, No. 10098, submited

under Rule 17(2) of MCR, 2016 in favour of M/s Nilkanth Coneast Pvt. Ltd.

Ref ;1. Your letters, as received in this office on 04.03.2022. 07.04.2022 and 04.07.2022.
2. This office letter of even no. dated 19.05.2022,

Sir,

In exercise of the powers conferred by the clause (b) of sub section (2) of Section 5 of
Mines and Minerals (Development & Regulation) Act, 1957 read with Government of India Order
number S.0. 445 (E), dated 28.04.87 and liidian Bureau of Mines Gazette Notification S10. 1872 ¢1)
dated 18"™ May, 2016, I hereby APPROVE the above said Review of Mining Plan. This approval'is
subject to the following conditions:

(i)  .This Review of Mining Plan is approved without prejudice to any other laws applicable to the
mine area from time to time whether made By the Central Govérnment. State Government or an)
other authority and without prejudice to any order or direction from any court of competent
jurisdiction. .

(ii)  The proposals shown on the plates and/or given in the document is based on the lease
map/sketch submitted by the applicant/lessec and is applicable from the date of approval.

(iii) It is clarified that the approval of your aforesaid Review of Mining Plan does not in any way
imply the approval of the Government in terms of any other provisions of the Mines and
Mincrals (Development & Regulation) Act, 1957 or the Minerals (Other Than Atomic and
Hydro Carbons Energy Minerals) Concession Rules, 2016 and any other laws including
Forest(Conservation) Act, 1980, Environment(Protection) Act. 1986 or the rules made there
under, Mines Act, 1952 and Rule & Regulations made there under.

(iv)  Indian Bureau of Mines has not undertaken verification ol the mining Lease boundary on the
ground and does not undertake any responsibility regarding correctness of the boundaries of the

_precise area as furnished by the applicant/ lessee.
3 " i

(v) - Lease buundalry pillars shall be maintained at all times in accordance with the rule 12(1)(v) of
Minerals (Other Than Atomic and Hydro Carbons Energy Minerals) Concession Rules, 2016,



1.

(vi) Atany stage. if it is observed that the information furnished, data incorporated in the document
are incorrect or misrepresent facts, the approval of the document shall be revoked with
immediate effect.

(vii) .The inventory of mineral/ore stock above the limit prescribed in the threshold values of minerals
and below the cut off grade shall be maintained in a bound register indicating the¢ quantity and
quality of material stacked. The month wise inventory of such materials shall be updated, and the
annual summary shall be submitted' to Regional Controller of Mines, IBM, Ajmer before 30"
June of every year. '
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(viii) ~The lessee shall ensure grassing/re-grassing in the reclaimed land in the lease area in accordance
with the Hon'ble Supreme Court judgement dated 08.01 2020.

(ix) It shall be mandatory for the project proponent, abstracting ground water, to obtain No Objection
Certificate from Central Water Authority or, the concerned State/Union Territory Ground Water
Authority, as the case may be.

(x) The authenticated Geo referenced Cadastral lease plan with all Khasra details and DGPS co-
ordinates of boundary pillars duly verified by DMG, Rajasthan.shall be submitted to this office
~ within six (06) months from the date of this approval.

(xi)  Next Financial Assurance shall be due for submission on or before 01.04.2027.

(xii) This approval has been given for th¢ proposals given in the documents from the year 2022-23 to
2026-27. B ah

Encl: One copy of &pﬁrﬁi’ed Review of Mining Plan.
e

S
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Copy for kind information to:- , : d
1. The Director, Department of Mines & Geology. Govt. of Rajasthan. Shashtri Circle, Udaipur (Raj.)
along with a copy of approved Review of mining plan by Registered Parcel.
2 Sh. Govind Singh, Mining Engineer, Khachariyawas House, D-88, Meera Marg. Bani Park.

Jaipur - 302 016 (Raj.) (e-mail - naruka.consultancy@gmail.com)
ﬁ'ﬁ?l‘ﬂ\lﬂﬁ \BEEED
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A,

Please refer to your letter dated 15.11.2022 and online application Id : 252202, dated 16.11.2022 enclosing
therewith surface plan & Sections Nos. BAGOLUNILKANTH/SUR-106(2)(b)-2022-862-A &
BAGOLI/NILKANTH/106(2)(b)/SUR-2022-861-A, both dated 23.10.2022 showing surface features within
300 meters of the leasehold boundary of the mine, on the above subject.

The matter has been considered in the light of what has been stated in your application under reference.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director General of
Mines’ Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director General of Mines
Safety) under section 6(1) of the Mines Act,1952, I hereby, specify conditions governing to use of Heavy
Earth Moving Machinery (HEMM’s) for digging, excavation, removal of overburden and extraction of stone
and to form benches in overburden & stone without deep hole blasting in the area bounded by and marked

as 3 (27%45'30.37"N, 75941'40.30"E), 4 (27945'27.50"N, 75%41'43.02"E), B (27°45'19.94"N, 75%41'32.77"E),
5 (279%45'22.23"N, 75%1'30.67"E), 6 (27%45'23 64" N, 75%41'31.18"E) & 3 (27745'30.37"N, 75%41'40.30"F)
and to use HEMM only (without any-blasting) in the arca bounded & marked as 6 (27945'23.64"N,
75%41'31.18"E), 5 (27%45'22.23"N, 7541'30.67"E), C (27°45'22.82"N, 75941'30.09"E) & 6 (2794523 64"N,
75941'31.18"E) and 3 (27°45'30.37"N, 75041'40.30"E), 1 (27°45'31.35"N, 75%41'41 62"E), 2 (2794528 537N,
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75%41'44.42"E), 4 (27945'27.50"N, 75%41'43.02"E) & 3 (27945'30.37"N, 75%41'40.30"E) as shown on plan
No BAGOLIUNILKANTH/SUR-106(2)(b)-2022-862-A, dated 23.10.2022 at Bagholi Ironore Mine (ML No,
10/1998, LIN 2734867344) of M/s Neelkanth Concast Pvt. Ltd, located near village Bagholi, Tehsil
Udaipurwati & Dlstnct Jhunjhunu, Rajasthan, subject to the fnﬂnwmg condmuns being smctly complied
with. #
. L [ [ £ T

1.0 General : 1.1 Except where otherwise provided for in this permission, all provisions of the Metalliferous
Mines Regulations, 1961 relating to opencast workings, use of explosives and use of machinery shall be
strictly complied with.

1.2 No working shall be made or extended within 45 m of any building/structure of permanent nature, not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109 of
the Metalliferous Mines Regulations, 1961.

1.3 No working shall be made in any spot lying within horizontal distance.of 15 m from either bank of the
Canal or any stream, Nallah, etc. without obtaining permission in writing from this Directorate under
Regulation 127 of the Metalliferous Mines Regulations, 1961.Adequate protection against inrush of Nallah
water in the mine shall be provided and maintained.

1.4 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the
surface arca of the mine to check vuln:;able points and effectiveness of the safety measures. Standing orders
for withdrawn of persons from the mine in gase uf apprehended danger should be framed and enforced.

1.5 (a) No deep hole (dia uf holes maore than 34mm) blasting shall be conducted in the mine.

(b) No blasting shall be done within ll]()m of any dwellings and other important structures not belonging to
the owner of the mine. All other blasting in the mine shall be carried out strictly as per the stipulations laid
down in Regulation 164 of the MMR, 1961.

(c) No blasting shall be conducted without muffling of the shot holes.

(d) The area bounded & marked as 6 (27945'23.64"N, 75%41'3LI8"E), § (27%45'22.23"N,
75°41'30.67"E), C (27%45'22.82"N, 75%1'30.09"E) & 6 (27945'23.64”N, 75"41'31.18"E) and 3
(27°45'30.37"N, 75%41'40.30"E), 1 (27%45'31.35"N, 75%41'41.62"'E), 2 (27945'28.53”N, 75%41'44.42"E),
4 (27°45'27.50”N, 75°41'43.02"'E) & 3 (27°45'30.37"N, 75°41'40.30"E) shown in orange shade on plan
No. BAGOLUNILKANTH/SUR-106(2)(b)-2022-862-A, dated 23.10.2022 where work was done by
using of HEMM only (without any hlasﬂng) shall be physically demarcated on the ground with pillars
in distinct colour. s

(¢) Neo blasting shall be conducted usmg SME’SMSMNFO expluswc wlthnut h:mng valld permission
obtained under Regulation 155(1) & 162(3) of Metalliferous Mines Regulations, 1961,

1.6 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the
purpose, drop bar barrier shall be provided on both side of such road at a distance of 300m from the place of
firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier and
persons/vehicles shall not be allowed to pass on the said road during blasting and till the time all clear signal
after blasting is obtained.

1.7 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines,
crushers, offices, dwellings, schools, structures etc belonging or not belonging to owner lying within 500m
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radial distance shall also been withdrawn outside danger zone or removed to proper blasting shelter.

1.8 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of
public authority concerned, if any, against the dangers to those properties or injury to them or other persons
arising out of operations conducted under this permission.

1.9 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training
Rules, 1966, before deploying in opencast working and shall be duly authorised by the manager as competent
persons.

1.10 The driving license and V.T. Certificate of all the operators of the transporting machinery deployed in
the mine shall remain in the safe custody of the Manager (against receipt) and the operators may carry the
photocopy with them whilst on duty, -

I.11 The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine
boundary. Lt re oy " . |

1.12 Hours and limitation of employment of contractor’s employee shall be as prescribed in Section 28 to 35
of the Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly complied with

113 The mine shall be worked during day light hours only.

1.14 This Directorate shall be informed as soon as the mining operations are commenced in accordance with
this condition governing and intimation about temporary discontinuance or completion of mining operations
shall also be sent promptly and in any case not later than one month thereof.

2.0 Opencast Working: Height and Width of Benches

2.1. (a) The height of benches in Alluvium shall not be more than 3.0m and that in uverburdcﬁ. ore body or
other rock formation shall not be more than the digging height of the machine used for digging, excavation or
removal or 6.0 m whichever is less. : '

(b) Width of any bench shall not 'bc less tpgnl_lwidm of the widest machine plying qn the bench plus 2m, or
2. if dumpers ply on the bench, 3 times the width of the dumper, or 3. the height of the bench, whichever is
maore,

2.2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Overall slope of the quarry face towards hangwall side should not exceed 45degree.

2.3 No person other than required for operating the machinery shall be allowed to remain near the foot of the
benches exceeding 3.0 m in height. When persons are employed within 5 meters of the working face,
adequate precautions shall be taken to ensure their safety by dressing the sides of the bench.

2.4 The quarrying operation shall be conducted from top downwards and no men & machines shall be
deployed at the bottom of high benches.

3.0 Roads for Trucks and Dumpers etc:
3.1 All roads for trucks, dumpers or other mobile machinery shall be maintained in good condition.

3.2 (a) Wherever practicable, all roads from,the opentast workings shall be arranged to provide one way
traffic.”

3afl6 08/09/2023, 10:33
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(b) No road shall be of width less than three time plus 5m width of the largest vehicle plying on road.

3.3 (a) All corner and bends shall be made in such a way that operator of vehicle have clear view of distance
of not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

(b) Where it is not possible to ensure a visibility for a distance as mention in (a) there shall be provided with
two roads of width not less than 2 times plus 3m of largest vehicle plying on the road with a strong road

divider at centre with adequate lighting and reflector alohg the divider. © .

3.4 Except with the express permission of the Chief Inspector in writing and subject to such conditions as he
may specify therein, no road shall have a gradient steeper than | in 16 at any place. Provided that in case of
Ramps over small stretches a gradient up to 1 in 10 may be permitted.

3.5 Where any road existing above level of surrounding area it shall be provided with strong parapet
wall/embankment of following dimensions.

(i) Width at top-not less than 1m.
(ii) Width at bottom-not less than 2.5m.

(i1i) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that just
dumping of mud of OB shall not be treated as strong parapet wall.

4.0 Spoil banks/overburden dumps

4.1 Spoils, overburden or debris shall be deposited at places belohg ing{!n the mine and duly approved by the
manager in writing. The slope of a spoil bank face shall be determined by natural angle of repose of the
material being deposited, but shall in no,case exceed 37.5 degrées from the horizontal. The height of spoil
bank/dump shall not exceed 10 m. Garland drains shall be provided around the periphery of the dumps, both
at top and bottom, to collect run-off water. The spoil bank face shall not be retained by artificial means.

4.2 The spoils, overburden or debris shall not be deposited within 45m of a railway line, public road,
transmission, telephone or power lines, other public works or other structures of permanent nature not
belonging to management.

4.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be
displayed. ' :

4.4 A suitable fence shall be erected between any railway line, other public works or road, or buildings or
structures not belonging to the management, and the toe of every active spoil bank so as 1o prevent
unauthorized persons from approaching ‘the spoil bank. .

re i" 1 o . [

5.0 Supervision :

5.1 {a} A person, possessing at least a Second Class Mine Manager’s Certificate of competency duly
authorised under Regulation 34(6) of the Metalliferous Mines Regulations 1961, shall be appointed as the
manager of the mine to look after HEMMs operation.

(b) During every production shift the opencast workings shall be placed under the charge of a person holding
at least Foreman’s Certificate and during maintenance shift the workings shall be placed under the charge of
engineer/foreman, who shall be responsible to see that all the regulations and the orders made there under are
strictly complied with. Deployment of HEMM shall be suspended in the absence of the Manager and

4
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engineer.

5.2 (i)The aggregate horse power of the.machinery used in mine shall not exceed 500, including not more
than two excavators with total horse power not exceeding 200.

(i) Total amount of explosives used per day in mine shall not exceed 100 kg.
(iii) No working shall be extended below the superjacent ground in the mine.
(iv) Average employment in the mine shall not exceed 75.
(v) Daily personal supervision of the minc; sha]t.he exercised by manager, '
(vi) At-least one mining m;ite shall remain appointed in the mine to assist the manager.

(vit) The manager shall not be appointed in any other mine.

5.3 General: Manager shall frame code cnf"r practices for.each operation and copy of it shall be handed over to
all concerned. It shall be the duty of all statutoly persons to enforce the code of practices so framed.

5.4 He shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank;

(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such
danger has been removed;

(¢) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses, a
safety belt of a type approved by the Chief Inspector;

(d) ensure that all loose material is removed from high wall/side before persons are engaged there.
6.0 Maintenance of Machines: - |

6.1 1f mefenginé:r, mechanical foreman or, other competent person making ah inspection notices any defect in
any machinery, the said machinery shall be used until the defect has been remedied. Any defect in machinery
reported by its operator shall be promptly attended to.

6.2 Any machine found to be in an unsafe operating condition shall be tagged at the operator’s position
*OUT OF SERVICE DO NOT USE" and its use shall be prohibited until the unsafe condition has corrected.

6.3 All repairs to a machine shall be done at a location which will provide a safe place for the persons
engaged on repairs.

6.4 Except for testing, trial or adjustment which must necessarily be done-while the machine is in motion,
every machine shall be shut down and positive means taken to prevent its operation while any repair or
manual lubrication is being done.

6.5 Power shall be disconnected when repairs are made to any electric machine.

6.6 Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists or
Jacks shall be substantially blocked or cribbed before men are permitted to work undemeath or between such

r" [

machinery, equipment or part thereof, :

08/09/2023, 10:33
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6.7 While inflating tyres, suitable protective cages shall be used. Tyresshall in no case be inflated by sitting
either in the front of it or on top of the same.

"

6.8 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from a
competent authority.

6.9 The pressure vessel receiver shall be subjected to h}rdrm:lm and NDT test and shall be carried by a
competent authority.

6.10 In case of any defect in ::qmpmcnt such as brake, steering and -safety device, the equipment shall
immedjately be taken out from use keeping a record thereof.

7.0 Design, operation and maintenance-of shovels, excavators, pay loader & other machineries:

7.1 Every shovel, excavator and pay-loader shall be so designed as to afford the operator clear and
uninterrupted vision all around.

7.2 Every shovel, excavator, pay-loader, dozer and drills shall be maintained in good and safe working
condition and shall be provided in general with —

(1) efficient warning devices;

(i1) front and rear lights of adequate intensity and a portable lamp for use in emergency, unless the loading
cquipment is not intended to be used beyond day-light hours

(iii) an approved type of portable fire extinguisher or other approved type fire suppression system in efficient
working condition so placed as to be within easy reach nf the operamr

{1v) fire resistant hydmnﬂlc hoses in plnce nf c-rdnmry hoscs to decrease the chancc ‘nf fire and ﬁrc resistant
slewcs and conduits where cable/wire is used;

(v) a retractable ladder for mounting onto the machine;

(vi) proper seat belt for operator;

(vii) turbo charge guard.

7.3 The following safety features shall also be provided in with every shovel and excavator in particular-

(1) all functions cut-off switch; (ii) swing motor brake;

(i11) vent valve on top of hydraulic tank of such a type which is removable without any tool;

(iv) a baffle plate between cold zone and hot zone; (v) provision for limiting of hydraulic cylinders - stopper.

(vi) Fire resistant hydraulic hoses in place of opdinary hOses to decrease'the chance of fire. All the sleeves and
conducts where cable/wire are passed shall be fire resistant.

(vii) Turbo charge Guard (ix) Seat belt.

7.4 All dozers shall also be provided with roll over protection, turbo charge guard, fire resistant hydraulic
hoses and wiring near hot zone and seat belt.

7.5 All drills shall also be provided with the following safety features in particular-

-
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(1) approved type of dust prevention or :.;upprchsion system including wet drilling mnnéemcnt;

(i1) each ﬁwing' parts shall be guarded/fenced,in effective manner:

(i11) emergency push button switch in opcrator’s cabin, main frame, propeller pendent and rear end;
(iv) tripping device to trip the field switch:

(v) thermostat motor protection relay in winding armature and other related parts;

(vi) explosive vent in transformer;

(vii) proper interlock (an electric interlock between drilling and propeller operation);

(viii) high air discharge temperature switch;

(ix) lowlub oil pressure switch:

(x) oil stop valve (electric solenoid val\fc in cdmpres:snr Iubn’catinﬁ line);

(xi) no b;:mp circuit (xii) tower lock and leek ¢heck valve : b,

(xiii) proper joystick - spring loaded type to return to neutral (dead man safety)

(xiv) disk brake and E:mke valve and its testing parameters;

(xv) lock check valve for preventing creeping in drill:

(xvi) seat belt Fire resistant hydraulic hoses and wiring near hot zone Turbo charge guard.
(xix) Cabin for the operator.

7.6 The opgrator’s cabins of every HEMM shall be well designed and substantially built and air-conditioned
§0 as 1o render adequate protection to the operator against heat, dust, noise cte. A seat belt for the safety of
the operator shall also be provided in the equipment/HEMM.

1.7 Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorized in

writing by the manager, herein called the '‘Opera tor'. p ’
- ,- - l " ¥

7.8 All persons employed orto be employed to operate HEMM shall be trained.

7.9 Only such fitters/mechanics pussﬁssi'ng driver's/operator’s license, shall be allowed to carry out test-run
of HEMM.

7.10 No person other than the operator or the manager or any person so authorized in writing by the manager
shall ride on a shovel, excavator or pay-loader.

7.11 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.

7.12 Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing

]

operations. -

7.13 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads there from are bought closer than 3 m to exposed high voltage transmission lines, unless the

i
* » : {.
e [ 2
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current has been cut off from such exposed transmission lines, and positive means have been taken to prevent
the lines from being energized. A notice of this requirement shall be posted at the operator’s position.

7.14 Electrical cables, if any, shall be laid in such a manner that they arc not endangered cither by falling
rocks or by any mobile equipment.

-

7.15 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.

7.16 When being operated in soft or unstable ground, every shovel and excavator shall be supported on mats,
heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its toppling.

7.17 When not in use, shovel, excavatorand pay-loader shall be moved to and stood on stable ground.

F ¥ { i

7.18 If more tlhan one stripping machine is i use in any area, either on the same bcnﬁh or on different
benches, the machines shall be so spaced that there is adequate space for safe operation of each equipment,
and there is no danger from flying or falling pieces of stones etc. from one machine to the other.

7.19 The safety features recommended in equipment’s shall be made a part of the notice inviting tender for
new procurement and the design and drawing shall be obtained from OEM for fitting the same in old
equipment.

8.0 Duties of shovel, excavator & pay loader operators:

8.1 Before any machine is put into operatfnn. the operator shall look for any bIacardse’tags on the machine like
“OUT OF ORDER", “UNDER REPAIRS", etc. and in case such tags are seen anywhere in the entire system,
the machine shall not be started.

8.2 At the commencement of his shift, the aperator shall personally inspect and test the machine, paying
special attention to the following details — (i) that every warning device is in working order, (ii) that it is
mechanically sound and in efficient working order, ang (iii) that the lighting fixtures are in proper working
order, if the machine is required to work beyold day-light hours.

8.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its
safe working order.

8.4 The operator shall maintain a record of every inspection made under clause 15.2 in a bound paged book
kept for the purpose, and shall sign every entry made therein. 5.5 The operator shall keep the cab window
clean so as to ensure clear vision at all times.

8.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose
lools, grease containers or other materials that might fall or give rise to tripping hazard.

8.7 The upémiur shall not operate the machine when persons are in such proximity as to be endangered. The
danger zone for each loading machine shall be declared by the manager and demarcated distinctly.

8.8 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded. He
shall swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless the cab
is protected by-a substantially strong cover: N ’ R

8.9 Before leaving the machine, the operator shall lower the bucket to the ground.

8.10 The operator shall not allow any unauthorized person to ride on the machine.
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9.0 De'sign. bperatiun and maintenance of trucks and dumpers:

9.1 Every truck or dumper and other mobil equipment shall be maintained in good and safe working
condition and shall be provided with: '

A- Tippc;rfl‘rucks: 1. Cabin Guard Extension: Canopy stiall cover the opierator’s fully.

ii. Exhaust/Retard Brake: Device to control the speed of truck while operating down the gradient. Refer
DGMS (Tech) Circular 02 of 2004,

il Propeller Shaft Guard: Propeller shaft guard as specified in DGMS (Tech) circular 10 of 1999.
iv. Tail Gate Protection: Protection of operator against collision either by head on or head to Tail.

v. Limiting speed device: Enable mine management 1o decide the maximum speed of vehicle to be operated
in mine. The device may be Electronic or mechanical type speed governors. .

vi. Audio - visual alarm while reversing: The audio — visual alarm provided should confirm to DGMS
(Tech) Circular No. 01 of 2010.

vii. Provision of Two breaks: One of brakes shall be fail safe. For details refer DGMS Circular 09 of 1999

viii. Body lifting position locking arrangement: A hooter along with an indication is provided to indicate the
body is still in ifted position. G - - i s .

ix. Fire suppression System: Refer DGMS circular 10 of 2004. The fire suppression system shall be a factory
fitment and of approved type from Directorate.

x. Blind spot mirror: Operator can have view in blind spot area.
xi. Fire resistant hoses at hot zone: To decrease chance of fire,
xii. Electric Wires and sleeves are to be of fire resistant quality: To decrease chance of fire.
xiit. Turbo Charge Guard and exhaust mb; m&l&d with heat insulated paint: “;'u decrease chance of fire.
Xiv, Ba;ltcry ;.Tm off Switchl: To decrease chance of fire,
xv. Retro reflective reflectors on all sides: For visibility of truck during night,
xvi. Seat'belt reminder: To alert operator for using the sgat belt. ¢
_ = pa

xvii. Proximity warning device: To alert operator when approaching other vehicles/ obstruction. xviii, Rear
Vision System: To assist operator during reversing refer DG Circalar No. 12 of 2009

xix. Auto dipping System: To reduce glaring on eyes of operator during night operations.
xx. Load Indicator and Recorder: Enables management to detect and prevent over loading.

B - Dumpers:

(i) Mechanical steering locking to prevent untoward movement of ‘steering wheel and tyre while work
persons working below the cabin while engine is running.
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(ii) Blind spot mirror apart from rear view mirror to enable operator to have clear visibility of blind spot in

and around dumpers.

(1ii) Mechanical type Anti collision device to avoid head to tail collision on haul road such as tail gate,
bumper extension or any other strong device.

(iv) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves and
conducts where cable/wire are passed shall be fire resistant. -

(v) Scat belt for operator.

(vi) The maximum speed of vehicle shall be restricted to ]ﬂl(m*’huurs by blocking higher gear or any other
automatic means.

(vii) Proper shaft guard. N ' ‘ i z
(viii) Proximity working device.

9.2 The operator's cabins of dumpers/tippers/other mobile equipments shall be well designed, substantially
built and air conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A
seat belt for the safety of the operator shall also be provided in the dumper/vehicle.

9.3 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity
which is not less than 5 dB(A) above the surrounding noise level.

9.4 Every truck or dumper shall be under the charg-:: of a competent person authorised in writing by the
manager hmm called the 'driver'.

9.5 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be prﬁperiy trained.

9.6 Only such fitters/mechanics pnssessmg driver's/operator’s license, shall be allowed to carry out test-run of
u'ucksfdumpers.f'uppm

' a s ' 1 : : e " .
9.7 No person other than'the driver or the mahag er or any person auﬂiurised in writing by the manager shall
ride on a truck or dumper.

9.8 No person shall, or shall be permitted to, ride on the board of a running truck or dumper.
9.9 No vehicle shall be loaded/unloaded on gradient.
9.10 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

9.11 Sufficient stop blocks shall be prumde:d at every tipping point and thesc shall be used on every occasion,
material is dumped.

9.12 Code of Traffic Rules framed by the Manager shall be adopted and followed during move ment of all

trucks and dumpers. They shall be prominently displayed at relevant places in the opencast workings and on
truck/dumpers roads.

9.13 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and
parked at proper parking place(s) which shall e on level ground ind away from working area of other mobile

equipment. The truck or dumper or other wheeled trackless machinery shall not be parked at a place where it
cannot be observed.
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9.14 No person shall, or shall be permittéd to, work on the chassis of a truék or dumper, with the body in a
raised position unless the truck or dumper body has been securely blocked in position. The hoist mechanism
shall not be depended upon to hold the body of the truck or dumper in a raised position. '

9.15 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast
workings, which in no case shall be less than 30m away from the area where mobile HEMM operates. The
light vehicles shall in no case be taken beyond the designated point unless operation of HEMM in the vicinity
has been stopped. o 64y " 4 woTT e s '

9.16 No person other than those authorized shall be permitted to enter or remain in any dumping yard,
loading and unloading points and turning points.

9.17 In respect of every truck/dumper or class of truck/dumper, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement,
road surface etc., and notices/sign boards specifying the same shall be posted along the haul road at
appropriate places/sections.

9.18 The safety features recommended in dumpc'rsftrucksfﬁppers shall be made a part of the notice inviting
tender for new procurement and the design and drawing shall be obtained from OEM for fitting the same in
old equipment.

10.0 Duties of truck/dumper/tipper operators:

10.1 Before commencing. work, the driver. shall persomally check the dumper/truckitipper for oil(s), fuel &
water levels, tyre inflation, and general cl iess, and inspect and test the vehicle, paying special attention
to the following details: (i) that brakes and steering system including emergency steering arc in proper
working order; (ii) that the warning devices including automatically operated audio visual reversing alarm
and rear view camera are in working order; (iii) that rear view mirrors on either side of the vehicle and blind
spot mirror is provided; (iv) that side indicator lights are in working order; and (v) that head lights are in
working order, if the vehicle is required to work after day-light hours.

10.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

10.3 He shall wear the seat belt before s;taning" the vehicle and shall also ﬁsurc that other person(s), if so
authorized to ride in the vehicle, are properly seated and also wear safety belts.

10.4 The driver shall maintain a record of every inspection made under clause 10.1 in a bound paged book
kept for the purpose and shall sign every entry made therein. ' :

10.5 Thé driver shall keep the cab window clean so as to ensure clear vision.at all times.
T, e i -

10.6 The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping the
engine. 3 '

10.7 The driver shall handle the truck/dumper carefully and keep it under control at all times. He shall
negotiate downhill gradients in low gear so that minimum of braking is required.

10.8 He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely
without exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall
also sound audible warning signal before overtak ing and shall not attempt fo pass the other vehicle until he
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has received a proper audible signal in reply. * -

10.9 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible
warning signal and shall not attempt to pass the stripping equipment until he has received a proper audible

signal in reply.

10.10 Before crossing a road or railway line, he shall reduce his speed, look in both directions along the road
or railway line and shall proceed across the road or railway line only if it is safe to do so.

10.11 The driver shall not operate the truck or dumper in reverse unless he has a clear view of the area
behind the vehicle. He shall give an audible warning signal before reversing a truck or dumper.

10.12 Driver shall be sure of clearance before driving through tun nels, archways, plant structure etc.

10.13 The driver shall not drive 'nose to tail’ particularly behind a vehicle with twin rear wheels from which
a stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

10.14 He shall sound audible warning while approaching blind comners ‘or arly other points where person may
walk in front unexpectedly.

10.15 The driver shall see that the vehicle is not overloaded and that mate rial is not loaded in a manner as to
project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front
or rear is indicated by the red flag during day and a red light after day-light hours.

10.16 The driver shall not allow any unauthorized person to ride on the vehicle. He shall also not allow more
than the authorized number of persons to ride on the vehicle.

I1.0 Duties of Mechanics, Fitters or Engineers; (a) At the commencement ef every shift he shall personally
inspect and test every machine and vehicle paying special attention to the following details: (i) That the
brakes and the warning devices are in working order; (ii) If the vehicle or machine 1s required. to work after
day light hours that the lights are in working order. He shall not permit the vehicle or machine to be taken out
for work not shall he drive the vehicle unless he is satisfied that it is mechanically sound and in efficient
working order. (b) The mechanic shall maintain a record of cvery inspection in a bound paged book kept for
the purpose. Every entry in the book shall be signed and dated by the person making the inspection.

12.0 Duties of manager:™ It shall be the 'dut; ‘of the manager: a) to ensure compliance with the aforesaid
precautions. b) To determine and specify in respect of every vehicle the maximum load to be hauled and
maximum speed of the vehicle and calse notices specifying the same to be posted along the road at
appropriate places; ¢) To cause warning notices (drawing attention to any necessary precautions) to be posted
along the truck or haulage roads at appropriate places, like level crossing , curve and turning points ete. d) To
designate the persons authorized to ride on trucks: ¢) To give every truck driver directions in writing with
respect to loads, speed, persons authorized to rides on trucks and precautions necessary for safe running. f) To
countersign entries in books and records to be maintained in pursuance of these precautions; g) To take such
other precautionary measures as may be necessary to ensure safe operation and maintenance of transport
vehicles and for the safe of work persons.: i '

13.0 TESTING OF BRAKES:

13.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested at least once in
two weeks, in a manner as indicated below: - ' '

(a) SERVICE BRAKE TEST : The bmi‘re‘s_hall-be tested as specified by the manufacturer of the vehicle or on
a specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance as
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specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the
vehicle.

(b) PARKING BRAKE TEST : The pn.rﬁ:ig brelii:e shall be capable to hold the vehicle for a period of at least
ten minutes ‘when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted

to ply.

132 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tesis and shall be
countersigned by the engineer and the mgnager. In case any defect in “braking. system is observed in any
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be
kept maintained. :

13.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service
brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical
Circular Nos.36/1972, 03/1981 and 04/2012 i.e Serice brake, Retard brake, parking brake and steering shall
be tested with accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively.

14.0 Precautions during Firing:

14.1 Shots shall not be fired except durinig the hours of day light. All holes .cha:ged on any one day shall be
fired on the same day.

14.2 Shots shall not be fired in crushed, broken or fractured ground.

14.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at the
end of work for.the day. & -

i e P ' " 1 i » . [}
14.4 A" distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of firing.
The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at least 30
minutes before firing of holes.

14,5 Proper and distinct warning by a siren installed for the purpose shall be given within the danger zone, at
least 10 minutes before the holes are fired.

14.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman; with assistance of his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have either
left the danger zone, or have taken adequate shelter. ;

14.7 During the approach and progress of an electric storm the following precautions shall be taken: (a) No
explosive, particularly detonators shall be handled; (b) If charging operations have been commenced, the
work shall be discontinued until the storm has passed; (c) If the blast is to be fired electrically all exposed
wires shall be coiled up and if possible placed in the mouth of the holes, or kept covered by something other
than a metal plate; (d) All wires shall bé removed from contact with the steel rails of a haulage track so as to
prevent the charge being exploded prematurely by a locil strike of the lightening.” * '

14.8 After shots have been fired; no person shall enter or be allowed to enter thc'.placc, until 30 minutes after
firing of the shots. Before allowing any person to enter the area, the in-charge of the blasting operations shall
make sure that the area is free from dust, smoke or fumes.

14.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations,
1961 shall be taken.
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14.10 (a) Slurry explosives shall be used in bpencast mincs in the order of their date of manufacture. (b)
Explosives manufactured earlier than six months shall not be used. In case the shelf life of the explosive is

f

less than 6 months it shall not be used a&clxexﬂr}r of the shelflife. f = 4 % i

14.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by the
Chief Controller of Explosives. (b) Explosive vans used for the transport of explosives shall be mn safe
operating condition and should be driven by competent licensed drivers. (c) The vans shall be kept in isolated
locations while loaded. (d) Vans shall be well locked except during times of placement and removal of stocks
of slurry explosives. (¢) Smoking and open flames shall not be permitted in or near the vans containing
slurry/emulsion explosives.

14.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the
detonating fuse and the explosive until actually required for use. "

14.13 The cases of slurry explosives shall not be opened unless the holes are ready for charging in every
respect.

14.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site of
blasting. All normal precautions, for charging and firing as laid down in the Regulations shall be strictly
observed. ¢ : o g, % -

-~ ’ [
14.15 The entire operations of transport of the explosive to the sitc of its use, cutting & slitting of cartridges
and charging and blasting shall be placed under the overall charge of a competent person holding
Foreman/Mate certificate or such other qualifications as may be approved by the Director-General of Mines
Safety and appointed in writing by the Manager for the purpose.

15.0 FENCING AROUND OPENCAST WORKINGS: The periphery around the limits of opencast
workings, and edges of benches of the opencast workings shall be kept fenced in accordance with DGMS
Circular No 11of 1959,

16.0 PRECAUTIONS AGAINST FIRE:

16.1 A code of practice shall be drawn up for dealing with fires at different locations in the opencast mine,
and for dealing of fires in heavy earth moving machinery.

16.2 Automatic fire protection system shall be provided and kept maintained in working order on every
HEMM used for loading and transportation.
: < 5

17.0 Precautions against dust:

= ! I f

17.1' Adequate arrangements to suppress dry dust by wetting shall be made, if during any operation of
drilling, loading, unloading, crushing, dressing etc., dust is likely to be produced in such guantity (not more
than 3mg/m3 ) as may be injurious to the health of persons, as also on roads and benches where trucks and

dumpers operate. Dust surveys shall be done as laid down in Regulation 124 of Metalliferous Mines
Regulation, 1961.

17.2 Truck mounted drill machines design for tube well drilling for sources of water shall not be used, Only
proper type of Blast Hole Drill Machine, specially designed for mining purpése, shall beused.

1?.3‘Adequéte arrangements to allay dry dust, by weiting, shall be made on haul roads and Benches where
mobile HEMM, trucks and tippers operate,

17.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief

- L s
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Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on.

18.0 Protections of workers against noise & vibration: Suitable steps shall be taken b]lr all appropriate means
to reduce the exposure of workers to any: excessive noise and vibration. Guidelines given in DGMS (Tech.)
Circular No. 18 of 1975 and S of 1990 shall be strictly complied with. The persons engaged in operation of

drill machiries, dozers etc; who are exposed 1o high noise level shall be provided with ear muff mounted
helmets.

19.0 GENERAL LIGHTING » PROTECTIVE EQUIPMENT,DUST,NOISE ETC.

19.1 General Lighting: Where natural lighting is insufficient, adequate peneral lighting as per the standards
laid down in NotificationNo. GSR-618(E), ﬂgx.{rd 28th April, 2017, published in the Gazette of India dated
21st June, 2017, Part 11 Section 3(i). [reproduced in No. DGMS (Legis.) Circular No. 03 of 2017 Dhanbad,

20.0 Protective equipment: (a) Every person working in the mine shall be provided with, and shall use, a
helmet, protective, Footwear. fluorescent jacket, dust masks, goggles and ear plugs’earmuffs of a type
approved by the Chief Inspector of Mines. (b) Every person permitted to work on height or at any place
having inclination of 45 degrees or more, from where he is likely to slip or overbalance, shall be provided
with, and shall use, a full body harness of a type possessing valid BIS license and approved by the Chief
Inspector of'Mines. ' ’

21.0 Code of safe work practices:

21.1 A suitable 'Code of Traffic Rules & Safe Work Procedures' for regulating the movement of Heavy Earth
Moving ‘Machinery, - trucks, tippers and other whegled trackless machinery (commensurate with the
capacity/size type of machines used in the mine) shall be framed and enforce d immediately. Such Code of
Traffic Rules should be deliberated and ap proved by Tri-partite Committee. A copy of traffic rules, in a
language understood. by them, shall be made over to all concemed, ie., to drivers and operators of
HEMM/trucks/tippers (including those belonging to contractors), supervisors and mine officials, and to such
other persons who monitor/control movement of HEMM.

21.2 A suitable *Code of Practice’ for prevention of injuries to persons engaged in tipping on stock piles,
tipping at crusher, dumping of overburden at dump yards, at loading and unloading points etc.
(commensurate with the capacity/size of machines used in the mine) shall be framed and enforced
immediately. Such Code of Practice should be deliberated and approved by Iri-partite Committee. A copy of
the code of practice, in a language understood by them, shall be made over to all concemed, i.c., to dump-
men, drivers and operators of HEMM /trucks/tippers (including those belonging to contractors), supervisors
and mine officials, and to such other persons who monitor/control dumping/tipping operations.

21.3 A suitable "Code of Practice" for dealing with fires/spontaneous heating at different locations,
machineries, vehicles, etc. shall be framed and enforced immediately. Arrangements for firefighting shall be
provided on all HEMM. Such arrangements shall, if passible, operate automaticglly on appearance of fire or
occurrence of spontaneois heating. The autothatic fire fighting arrangement shall be provided with optical,
thermal or any other suitable fire sensing devices suitably located to sense any rise in temperature beyond a
predetermined limit or fire and automatically actuate the fire suppressant from a container(s) to such fire
hazard areas of the machine through fixed plumbing network and nozzles. NOTE: Above "Codes" shall be
constantly and prominently displayed at every relevant place including in the opencast workings, workshops,

08/09/2023, 10:33
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truck-dumper roads, spoil.’énnl-heaps, material yards, etc.
22.0 Miscellaneous:

22.1 (a) Trucks, tippers and other heavy vehicles, not helonging to management shall not be allowed in the
mine premises without a valid pass issued by'the competent authority of the mine. Before the pass is issued
the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to check the
entry of such vehicle in the mine premises, properly manned check gate shall be provided at the mine
entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate the license of
the drivers shall also be checked for eliminating the possibility of unlicensed persons driving the vehicle.
(b)(i) Persons engaged in surface operation and in particular, the Contractor’s workers shall be provided
closer and competent supervision. (ii) All persons engaged at any work within the mine premises through the
contractors shall be provided relevant training and other job related briefings and that the drivers of the
vehicle belonging to contractors entering the mine premises have additionally been explained the salient
provisions of “Traffic Rules™. (iii) Each and every operation, including the operation carried out through
contractor’s worker or by outside agency, shall be placed under the charge of a competent supervisor, duly
appomted and authorized by the manager.

22.2 Separate stock yards shall be maintained for dumping and dispatch of minerals and it shall be ensured
that dispatch of minerals is not carried out from the stock yard where dumping is under progress.

23.0 Please note that this permission is s:uhject to the following additional copditions: |
. e L S - * £
23.1 In the event of any change in the circumstances connected with this permission which is likely to
endanger the life of workmen employed in the mining operation' for which this permission has been granted
shall be stopped forthwith and intimation thereof sent to this Directorate. The said mining operation shall not

be resumed without an express and fresh permission in writing,

23.2 This permission may be amended or withdrawn at any time should it be considered necessary in the
interest of safety.

23.3 If at any time any of the conditions subject to which this permission has been granted is violated or not
complied with, this permission shall be deemed 1o have been revoked with ihmediate effect.

234 This permission is being issued specifically under the regulations mentioned above and without
prejudice to any other provision of law, which may be or may become applicable at any time.

23.5 This letter specifying conditions goverhing to use of Heavy Earth Moving Machinery (HEMM's)
without deep hole blasting shall remain valid up to five (05)_years from the date of issue of this
permission letter or validity of lease period whichever is earlier. - . . :

"

our Faithfull

SURJEET KATEWA (DIRECTOR(ADDITIONAL CHARGE) - AIMER REGION) |
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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l. Manager shall not take up any appointment in any capacity whatsoever in another mine.
2. No waorking shall be extended to below ground in the mine,
o i

3. No working shall be made or extended within 45m of any building z’arructuresr‘railway of permanent
mature, not belonging to owner of the mine without obtaining permission in writing from this
Directorate under Regulations 109 of (he Metalliferous Mines Regulations, 1961,

4. No blasting shall be conducted within 100m of any dwellings not belonging to the owner of the mine,

5. No deep hole blasting shall be conducted in the mine without obtaining express permission in writing
from this Directorate,

6. No heavy earth moving machinery (HEMM) shall be deployed for digping. excavation and removal of
material without obtaining express permisgion under Regulation 106(2)(b) of the Metalliferous Mines
Regulations, 1961, from this Directorate.

7. Drilling and cutting shall be carried out by drills only if they are provided with wet drilling arrangement or
with a device suitable for the purpose to preveit atmosphere getting charged with dust, which shall be kept in

it Y, |

| of 4 . : : 06-03-2024, 16:52



i ? ' L . rgi&

" Email https:."fappmvnl-pmnjssiun-dgms.guv.in*PmmisaionExunplinnR:hmti...

operation during drilling and it shall be maintained in efficient working order,

8. Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration of
respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.,

9. Average d;:i]y employment shall not ex;‘ccd 75 persons in the mine.
10.Daily pﬁona] supervision shall be exercised by the manager at mine.
11.No workings in the mine shall be carried out beyond daylight hours,
12.No oré dressing/handling/processing plant is attached with the mines, -

13. A:iequa:c number of qualified Mining Mates shall be appointed in the every shift of mine. Separate
Mining Mate shall be appointed for each mine for supervision of the mine workings.

14. In absence of the mining mate, mining activities shall be carried out under the personnel supervision of
the manager in any one of the mine.

15. All operations carried out in connection with the mine shall be conducted in accordance with the

16. Mine Management shall also ensure the following:

i. Conduet of Initial and Periodical medical examination of every person employed in the mine in accordance
to Rule 29B of the Mines Rules, 1955, ) _

. , Ve " I T - w
ii. Issue of photo identity card to cvery person employed in the mine shall be done in accordance to Rule 77-
A of the Mines Rules, 1955, _ -

iii. Form A and D registers shall be maintained in accordance to Rule 77 and 78 of the Mines Rules, 1955
read with DGMS Cir No.01 0f 2017,

17. The manager shall not allow any person for employment in the mine unless such persons have been
imparted initial/refresher vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

I8. Mine workings shall not extend within 7.5 m of mine boundary without obtaining permission from this
Directorate as required under the Regulation 111(3) of the Metalliferous Mines Regulation, 1961, The
workings extended within 7.5 m of mine boundary shall be stopped forthwith and protective works shall be
constructed,

[9. Every competent person in the mine shall be provided with authorization by the manager of the mine, for
which he has been employed along with 4 certified copy of the portionsof this permission and other statutory
20. The Manager shall be provided with suitable means of communication and transportation to exercise
daily personal supervision in each mine.

21. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
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wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be appointed
to perform the duties of a blaster. No person engaged by a contractor or Magazine license holder shall
perform the duties of the blaster, j.e. Blasting shall be done only by a holder of blaster or higher certificate
issued under the Metalliferous Mines Regulatipns, 196 and employed by the owner of the mine. Thus holder
of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting operations in a mine. The Blaster
shall write Blaster's Daily Report, Mis-fire shots report with his name, designation in a bound paged Register
kept for the purpose in the prescribed proforma and it shall be signed with date of signature. If the duties of
Blaster are performed by a Mining Mate or Foreman he shall also maintain his respective daily report in
addition to Blaster’s daily report.

22. On or before the 01st day of February in every year, Owner/Agent/Manager shall submit Annual Return
in respect of the preceding calendar year Online through DGMS Portal h!m:.*fuccidenhsmlisljcs.dgr_n_s__gnv.mf
Login/ESLogin and ShramSuvidha Portal https:#rerurn.shr:msuvldha.gov.inf.

23. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted Online through website- dgms.gov.in. :

24. This authorization shall remain valid up to the date as mentioned below and stands cancelled as soon as
the person to whom it is granted leaves the service at mine under reference. As per Sub Regulation (8)(a)(iii)
of Regulation 34 of the Metalliferous Mines Regulations, 1961, no manager shall vacate his office without
giving due notice in writing to the owncy.or,agent at-least 30 days before the day- on which he wishes to
vacate his office and under intimation to this Directorate.

25. The Mine shall not be worked in absence of Manager.

of the mine in compliance with Regulation 34(7)(a)(i) of the Metalliferous Mines Regulations, 1961 and if no
such qualified person is available, the Mine workings should be kept suspended during such absence of

27. If at any time any of the condition subject to which this authorization has been granted is ﬁulatad or not
complied with, this authorization shall be deemed to have been revoked with immediate effect.

28. Notwithstanding anything, this authorization may be amended, modified or withdrawn at any time if
considered necessary in the interest of safety and is being issued under Regulation 34(6) & 34(4) of the
Metalliferous Mines Regulations, 1961 only, without prejudice to any other provisions of law that may be or
may become applicable at any time including any restrictions/objections imposed by any Govt. Authority,
This: authorization supersedes all the previous permission issued under Regulation 34(6) & 34(4) of the
Metalliferous Mines Regulations, 1961,

29. This authorization sha| remain valid til] the validity of the concerned certificate of the manager unless the
concerned manager’s certificate is revalidated,

30. A hard copy of this permission shall always be kept in the office of the Manager of the mine for reference
and strict compliance, i :

31. This authorization shall remain valid for a period of one Yyear from the issue of this letter OR (]l
the validity of the mining leases under reference, whichever is earlier.
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